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MR. CHAIRMAN : Please resume youe
seat. Mr. Bal Raj Madhok and Mr. Kanwar
Lal Gupta have already made the point
clear. This was raised before lunch That is
over now. [aterrupiions)
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o1 @I E | @fqe &Y arq 46 ¥ wg
frem gar & :

The State shall promote with special care
the educational and economic interests of
the weaker sections ot the people, and in
particular, of the Scheduled Castes and the
Scheduled Tribes. and shall protect them
from social injustice and all forms of
exploitation.
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SHRI B. SHANKARANAND (Chikodi):
I am happy today to hear members of the
other side getting agitated over the issue of
conversion to another religion. Thisis a
vital problem.

If one sees the Bill, one is baffled by the
plethora of castes in this country particularly
in one religion. May I ask who is respoa-
sible for the creation of these castes in this
country and what is the solution to this
problem ? It is no use crying over a reality
which is there. I know members like Shri
Piloo Mody, Shri Lobo Prabhu and Shri
Mohamed Imam are simply baffled about this
conversion into another ieligion of ths
Scheduled Castes and Scheduled Tribes.

Much has been said about these poor
people, the Scheduled Castes and Scheduled
Trioes, being exploited. But I want to tell
ihe House that these people are being
exploited by high cas'e Hindus and nobody
else. Let them search their hearts and
realise what they have done for these castes,
what they have been doing to them all these
years and what they have sought to perpe-
tuate on them.

Out of sheer love a girl marries a boy.
But what a hullabaloo and agitation on that
score 7 That do not care for the slaughter
of Harijaps, for the rape of Harijan girls.
1 have not seen members of the Opposition
raisirg their voice when such things happen
in this country.

st 9lq sww @it gay ag W
T frar g

SHRI B. SHANKARANAND
his feclings.

: I know

Fortunately, the issue of conversion has
been raised in the House. I wenttogoa
little bit into the history of religion in this
country The 12th century, in my area of
Mysore, was an era where a revolutionary, a
social reformer, who was a Brabmin, saw
that the high caste Hindus were exploiting
the low-caste Hindus in the rame of religion,
nothing else. He said : Nothing dcing. There
must be a new system in this country’. He
left his own religion out of sheer frustration
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at the behaviour of his co-religionists.
These are historical facts nobcdy can deny.
He started his own religion. He said it was
going to be a universal religion Thus came
into existence the Lingayat religion.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Now it has become a caste ?

SHRI B. SHANKARANAND : I am
ccming to that, how shrewd you people are.
They include all religions in their castes.
When Basaweshwara started this religion,
all the untouchables jomed his religion.
There came into it the Lingayat Brahmins,
Jains, Scheduled Casies and many others.
He was a great man like the Buddha. He
wanted to make this re igion universal.

What conversion docs to a man in
socicty should be looked into. ¢00 years ago
those who were untouchables in this country
are today high-caste Hincus in Mysore State.
This is what conversion is doing in this
country. Now high caste Hindus want to
treat untouchables as untouct.ables for ever.
What conversion ip this country has taught
is that a man’s status can be raised only by
that means and not by any other. Very
recently, in 1956, Dr. Ambedkar converted
himself. My hon. friends on the other side
said that joining Buddhism is not conversion.
1 disagree with them. Let me tell them that
Buddhism is not Hinduism. Why did Dr.
Ambedkar convert himself ? He said that
unfortunately he was born as an untouchable
but he was not going to dic as an untouch-
able. Every ope in this House knows that
Dr. Ambedkar was and intellectual giant. He
was also nct economically backward, he was
not educationally backward, he was no:
living in dirty environments, but still the
Hindus of this country looked down upon
him as an untouchable, and in spite of all
his great qualities, he was just livirg in the
lowest social rung of the country, and even
an illiterate, dirty high-caste Hindu could
say that Dr. Ambedkar was inferior to Iim.,
Can anybody tell me whether only education
and economic uplift can help these down-
trodden people to come up and have equal
social status in our country.

The untouchables of yesterday who have
been converted are today being trcated as
cquals by Hindus. Once such a per:on
sheds his dirty cloth, immedictely he becomes
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a man, thatis the outlook of Hinduism'
You have to learn to treat your own brother
as your own brother. This endless talk and
lecture here that Harijans a'e your brothers
is not enough.

You bave created different temples.
Every caste has its own god. Thisisa
wonderful religion. I am not decrying it, I
am just stating ficts. 1 do not think any-
body can challenge me. A Brahmin has his
own god, his own temple. Ancther man
has his own god and his own temple. Even
the bloody Scheduled Castes have.

siaftqun . @ g A S 84
i [7ar |

= mew fagrt amdgt : 34 @
AQfqai & Fgaragi§

=t TgaIT fag et (am9d) (qME-
Hig gw ¥ vt wgr fr wree-fegAi §
F§ Aredl AT A gav ar &€ G g
faaq srgagd M faz@ & foag, 9an §T
& & fow w3 fFar @ ...,

ganfy v : et oY, g<fwam
¥gax ]| F 4T AG P, O FEG
AFT afed

st Tgdi fag et @R S
qe X @Y g

MR. CHAIRMAN : Inadvertantly he
used the expression ‘‘bloody”.

SHRI B. SHANKARANAND :
draw it.

When I said that this is the lot of the
Harijans, this is the lot of the tribals in this
country, 1 do not know why my hon. friends
are opposed to the uplift of these people.

Why take religion ? The framers of the
Constitution were really great men. They
said that there should be no discrimination
on the ground of religion, but what is being
done today ? That very discrimination is
being introduced in this. Can you support
it ? The Christian tribals may he exploiting
the non-Christian tribals, but that is a

1 with-
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different matter, but a tribal, whether he is a
Christian or a non-Christian, has to be
treated as & tribal, and how he is to be
given the due benefits under the Constitution
is the prob'em before us.

Why should you be so much agitated
over conversion ? If the Hindus cannot stop
conversion, they have to blame themselves.
They have not been doing anything for the
uplift of these down-trodden people. If any-
body says that be will help them if they join
him, you say it is exploitation. 1 do not
think Mr. Lobo Prabhu came from European
countries, nor his fore fathers. Ido not
think that after conversion he was exploited
as pointed out by the other side. Canl
say that Mr. Imam is being «xploites because
bis fore-fathers, psrhaps great grand-father
was a Hindu and he was converted ? What
is this exploitation ? Exploitation has got
double meaning. Perbaps Hindu religion is
being exploited, nct these people who want
to get a higher social status iu this country
by embracing s: me other religion or having
some economic avocation. They are ot
exploited ; and the Hindu religion is being
exploited. There is good rcason for the
high caste Hindus to be agitated over that
because they do not do anyth'ng and if any-
body comes 10 help those poor people who
are down-trodden, then they say that this
man is being exploited. Let me know how
this man is being e¢xploited. He knows what
conversion can tring to him in this ccuniry
because this is the only country where con-
~ersion is taking place from time immemorial
Tte Burtishers converied people, then the
Chrstian missionaries and the Moghuls and
then the Buddhists. Bu-dhism was uprooted
and it was sincere. I am not opposed to
conversion. If the Constitution says to the
down trodden people ; if you are going to
atiain a higher status and improve your lot,
you do anything and we are going to help,
that is understand.bie. Does this Parliament
say 80 ? They will not say; on the other
band it says : You cannot go your own
way ; you must go on my way. I am raising
an important constitutional issue. I am
happy that so many castes had been introd-
uced ; so many tribes had been introduced
because tomorrow I shall see more Scheduled
Castes M. Ps in this House. I am told that
about five or six crores aie being added in
this list ; to that extent there will be more
Members and I shall be happy. But there
is another side of it. Is it really going to
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help the Scheduled Castes and Tribes or in
their name some non-scheduled castes and
tribes are being introduced ?. If that ques-
tion is not resolved, it is impossible to study
all these castes and tribes and to know
whether a person is really a tribal or a
Scheduled Caste. If the criteria proposed
by the Joint Committee is followed and
castes are added, I have no objection. Bat I
shall have serious objection if non-schedaled
caste people are added. When this article
was being debated in the Constituent
Assembly, Dr. Ambedkar said this. The
Assembly refused to make a list of scheduled
Castes and Tribes ; he said that they did not
want to over burden the Constitution by
trying to add a long list of these thing and
they left it to the President. He knew that
there would be some political game and the
cautioned the House :

“The obj:ct of these two articles, as 1
stated, was to eliminate the necessity of
burden in the Constitution with long
lists of Scheduled Castes and Scheduled
Tribes. It is now proposed that the
President, in copsultation with the
Governor or ruler of a State shou.d have
the power to issuc a general potification
in the Gazette spec:fying all the Castes
and tribes or groups thereof deemed to
be Scheduled Castes and Scheduled
Tribes tor the purposes of the privileges
which have been defined for them in the
Constitution. The only limitation that
has been impo:ed is this : that once a
notification has been issued by the
President, which, undoubtedly, he will be
issuing in consultation with and on the
advice of the Government of each State,
thereafter, if any elimination was to be
mad. from the List so notified or any
addition was to be made, that must be
made by Parliament acd pot by the
President.”

The last sentence is very important :

“The object is to eliminate any kind
of political factors having a play in the
matter of the disturbance in the Schedule
so published by the President.”

SHRI PILOO MODY (Godhra): On
that score you fail.

SHRI B. SHANKARANAND : M.
Mody says that we fail there. I do not wmcan
to say that Shri Mody is correct in this, |
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know that there is no political play in the
Joint Committee’s report, because, as I
know, the Committee was representative of
all the political parties, and all the sections
of the people, and I do not think there is
any political play. May be, there may be
some objections to the Government amend

ments, because, I am also surprised to know
that Government have come with a long list
of amendments. Really, if these amendments
had come before the Joint Committee, there
would have been scope for the Committee
to go through the lists and see whe'her these
castes and tribes reaily deserve to be includ-
ed in the lists. Bur I should say, having
known a little of the tribes and castes, and
being myself a Schedued Castes man, that
there is no such play, but I have a little
huoch that some big communities are in-
cluded 1n this, I think the Government
should have done well to be more ca eful,
because as 1 understand some cas’es and
some tribes which are finding a place in the
denotified tribes and nomadic tribes in the
several States, are finding a place in the list
of Scheduled Tribes.

1 want to bring to the notice of the
Government another point. There are consti-
tutional provisions to the effoct that be.ides
the Scheduled Castes and Scheduled Tribes.
the Gover.ment should make a list of
the backward class people under the provi-
slons of the constitution itself So they can
make a list of the backward class people
and make schemes and plans for their
development. For that matter, article
46, recad with article 340, will be rele-
vant, Under article 310, the President has
to appoint a Commission for backward
classes, and the House knows that a Back-
ward Classes Commission was appointed,
and they have done their job. If these
people are getting the benefit, it is good.

Now, for the last one week, I have found
that everyone is canvassing for the inclusion
of this community or that community in the
list. What is the criterion ? They say, ‘“‘he
is also educationally backward,” or “he is
socially backward” and so on. This is the
propaganda and the only ground on which
certain communities are being sought be
included. If this is the only criterion for any
community being socially or educationally
backward. then under article 340 and 341
or even uander article 15(4) or 16(4), the
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the Gavernment brings a backward classes
benefit of these people. Instead of that, if
the Government brings a backward classes
list and revises it and adds to the list, and
similarly adds to the list of Schedujed Castes
and Scheduled Tribes, I do mot think any
real justice is done to the Scheduled Castes
and Scheduled Tribes or to the backward
classes themselves.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI B. SHANKARANAND : Then
there is another thing, which is very impor-
tant. It is about marriage. There is a pro-
vision in the Bill that a woman who marries
a Scheduled Caste man becomes a Scheduled
Caste lady. [ do not think it is permissible
under the Constitution, because bv law we
cannot convert anybody. Conversion in the
Hindu religion is difficult proposition, be-
cause, if I convert a persun to Hinduism,
there is the question of caste. That is why
Hindu religion is suffering in this country.
People from the Hindu religion are converted
into other rel:gions, but people from other
religions are not converted into the Hindu
religion, because every Hindu must belong
to a certain caste : otherwise, he is now-
where, That is the difficulty with the H'ndu.
I should like to advise my friends to study
this aspect as to why people belonging to
the Hindu religion are converting to other
religions and why people from other religions
are not converted to the Hindu religion ov
any other religion, I can understand Shri
Jaganath Rao hesitating over this issue.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : Because Hinduism does not be-
lieve in coaversion. The Gita says :

a @ suafa: d@fafgy @ T
It wants each and everybody meditate
and follow his own path.
SHRI B. SHANKARANAND : Of all the
great religions in the world, only Hinduism
has created untouchables in this world.

No other religion has done it. You
cannot forget this naked fact.
15.00 brs.

SHRI SHINKRE (Panjim): In Goa,
there are Brahmin Christians, Chardo-
Christians, Sudra Christians and so on.

Christianity has suffered its greatest defeat
in Goa, (Interruptions:)



s

MR. CHAIRMAN : He should con-
clude now.
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SHRI B. SHANKARANAND : There
should not be any political play in the list.
If any backward classes are to be added to
the list, they may not be added to the list
but a separate list of the backward classes
may be prepared A separate scheme or plan
mey be drawn for them

SHRI C M KEDARIA (Mandvi) : Sir,
I am thankful to you for this opportunity
to speak on this Bill. First of all, I con-
gratulate the Chairman and members of the
Joint Select Committee on having come for-
ward with such a progressive Bill  But
Government ought not to have to come forth
with so many amendments «s they have done.

This Government claims to be demo-
cratic. If this Government believes in demo-
cracy it ought to, have full faith in the Joint
Committee and accepted their reports as it
is. Bnt it is not so. If Government want to
bave its say, there is article 342, under which
President has the power to specify by public
notification the tribes or tribal communities
and Parliament may by law include in or
exclude from the list of scheduled tribes
specified in that notification  This Govern-
ment ought not to have come forth with
80 many amendments to the Joint Commi-
ttee report,

For example, on page 29,
Committee recommended :

“2A. Notwithstanding anything con-
tained in paragraph 2, no person who
has given up tribal faith or faiths and
has embraced either Christianity or
Islam shall be deemed to be a member
of any Scheduled Tribe.”

This is what we want. The criteria in
the case of tribals are primitive traits, dis-
tinctive culture, geographical isolation, shy-
ness of contact with the community at large
and backwardness. If the primitive traits
are lost, the criteria for tribals disappear. If
any tribal embraces Christianity or Islam. it
means, they have lost their belief in tribal
faith. Sometimes the tribals worship God-
desses, trees and idols also. At the time of

the Joint
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The framers of the constitution have
also distinguished that according to the cen-
sus of 1931 there are Tribal people and
Indian Christians. Indian Christians are
also defined in the Constitution. Accord-
ing to that if we see, we come to the con-
clusion that the converted Tribals cannot
enjoy the privileges of Tribals.

Up till now, for 22 years, they have been
exploited. According to the Constitution, it
is the duty of the Government under article
46 that the Government : —

“shall protect them from social in-
Justice and all forms of exploitation.”

I would like to bring to the notice of
Gnovernment that the hon. Member. Shri
Kartik Oraon, and other Members, in the
memorandum  submitted to the Prime
Minister, have brought out how the ignoraant
and backward Tribals are exploited by the
converted Christians or Christian Tribals,
If this is not stopped for the purpose of
Tribal welfare, these privileges and special
benefits will not be enjoyed by the real
Tribals, So, I prevail upon the Government
to think over the recommeandation of the
Joint Committee se-iously.

Secondly, the Government is, according
to me, rather agasinst the Joint Committee.
Wherever the Joint Committee has proposed
that Rajgonds should be excluded from the
list or that the Banjaras should not be in-
cluded in the list or that come community
should be included in the Tribal list the
Government is against the Joint Committee’s
report and has rather defied the total inten-
tion or the motive of the Joint Committee.,
It is very bad on the part of Government,
Still, they claim that they are the progres-
sives and work for the interes’s of the people
and the Tribal and downtrodden people. I
think, if Government really wants to help
the Tribal people, they should accept in toro
the Joint Committee’s report and should not
include in the Tribal list such commuaities
which do not possess the primitive traits
of the Tribal people such as, the Banjaras.

Banjaras are an advanced community.
They cannot claim to be the Tribal people.
But if still Government says that they
hould be included in the list, I should say

harvest, they have their traditions of ial
worship. If they embrace Christianity or
Islam, they arc against this belief. How can
we say thas these converted tribals cag
onjoy the privileges meaat for tribele 7

that the Government is succumbing to the
political pressure of a particular community
or a particular State. This community nevep

¢laimed to be Triba) people.
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Similarly, according to the actual study
of the study team, the Joint Committee has
recommended that Rajgonds should be ex-
cluded from the list. It is a unanimous re-
port. If the unanimous report is not going
to be accepted by the Covernment, how can
we say that this Government is demo
cratic ?

If they believe in democracy, Govern-
ment should accept the Joint Committee’s
report and whatever amendments Govern-
ment have submitted should be withdrawn,
If the Government thinks it proper, it
should accept such non-official amendments
as are acceptable to it. But Government as
such should not come forward with amend-
ments ; otherwise, it is embarrassing for
Memters belonging to their party. It will
not be an open voting but it will be a sort
of pressure on Members of their party. So.
I request the Government to be genuine and
honest and to withdraw wha'ever amend-
ments they have subm:tted ; they should
accept whatever amendments from the non-
official amendments are acceptable to
them.

1 would suggest that if the Government
wants to help a particular community, say,
for example, Banjaras, Rajgonds and others,
they should be put in the list of backward
classes and give them whatever help they
want to give. Why encroach upon the
privileges, rights and special facilities of the
tribal people ? I would wurge upon the
Government tha: if they really deserve credit
and they really want to protect the interests
of the tribal people they should withdraw
all the amendments they have suggested.

SHRI KARTIK ORAON (Lohardaga) :
Mr. Chairman, Sir, I am grateful to you for
allowing me an opportunity to speak on this
Bill. 1 am here to support the Scheduled
castes and Scheduled Tribes Orders (Amend-
ment)Bill as repored by the Joint Committee.

Sir, 1 personally feel that the very sacred
ideas of creating Scheduled Castes and
Scheduled Tribes, the very intention of the
framers of the Constitution, had been to help
those people who bad beeo neglected during
the British regime so that the difference
between the more advanced and less advanced
could be cut down and those people could
have an opportunity to merge into the
pational life of the country.
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The inclusion and exclusion from the
Lists is something which should have been
considered very scientifically. Oaly such
Castes and Tribes could have been included
in the List who really cannot look after
themselves. By inclu“ing the advanced
sections, you are only encouraging exploita-
tion. Therefore, the very purpose of this
Bill should beto exclude those who are
advanced.

I have seen that there is no uniform
policy that has been followed in bringing out
the Lists. For example, in the case of
inclusion of Banjaras, that was rejected in
1956 by this very House. But the Govern-
ment have now come forward with it. If you
go by political considerations, mnot by the
merit, then there is no end and the real
purpose for which the Lists are prepared
will be defeated. Then, there is the question
of the inclusion of Tea Garden Tribes of
Assam who are not in the schedule. Tea
Garden Tribs of West Bengal are in the list
of Scheduled Tribes.

Then, there is another zase of Bovis of
Mysore who were in the List of Scheduled
Castes but some how or other they manag:d
to get into the list of Scheduled Tribes in the
Report of the joint Committee. It is not
because that particular communily pleaded
for being included in the List of Scheduled
Tribes. In fact, they have come forward
with an amendment to say that they would
like to be in the list of Scheduled Castes. I
am unable to understand how a commurity
can in the morning be a Scheduled Caste
and in the afternoon be a Scheduled Tribe.

AN HON. MEMBER
political game.

: That is your

SHRI KARTIK ORAON : Whatever it
may be. That is how the things are working
1 would like to request the Government to
guard themselves against these political
considerations and pressures.

Now, I would like to concentrate my
attention on a very important subject and for
that the backward cast’s and tribes of India
are holding their breath to hear what the
House is going to decide. I would not like
to make any special comment. But I would
like to put to the Members of this House
who are the judges and who will know by
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themselves as to what I am saying. 1 am
going to say that so far as the Scheduled
Castes are conceraed, those who were con-
verted into Islam or Christianity have been
excluded from the list of Scheduled Castes.
Fortunately or unfortunately, in the case of
Scheduled Tribes, those people who were
converted into 1slam or Christianity, not
because they had the right but because they
were more vocal, more advanced, and
educationally and politically more conscious,
they were in a position to grab the entire
thing for themselves. This is a very serious
thing. I would like the Members to under
stand that. When I went through the Con-
stitueat Assembly debates, I found that the
converts belonging to the Scheduled tribes
had not been in the Schedule Itis not a
question of being a tribe. But it is a ques-
tion as to whether a particular tribe has been
scheduled or not. Now, Sir, I will say why
and how they are not scheduled. 1 will go
into the historical backgrouad.

So far as the Tribes are concerned upto
1921 they were called ‘animists’. And in 19.1
they were called ‘primitive tribes’. In the
Government of India Act of 1935 they were
called ‘Backward Tribes® and upto 1931, the
converts to Christianity were called ‘Chris-
tians’ and in the 1935 Governmeat of India
Act they were called ‘Indian Christians’ and
the definition of an Indian Christian is : ‘A
person who professes any form of Christian
religion and who is not an Anglo-Indian or
European.’ That is the ‘Indian Christian.”

The point here is : who were the Tribes ?
According to 1911 ceusus they were called
‘Animists.” Now again in the 1931 Census
Report it is said :

“From the points of view or of
Cebsus, it will suffice to say that the
animism is used as the name of category
to which are relegated all the pre-Hindu
religions of I:dia."”
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into three groups according to the popula-
tion. This was on 27th August 1947 and
according to this classification, Group A
consists of Apglo-Indians, Plain Tribes of
Assam and Parsis. Group B consists of
Indian Christians and  Sikhs. Group C
consists of Scheduled Castes and Moslems,
That is the position. After prolonged
discussion there were some members who
even opposed that Scheduled Castes should
not be given the system of reservation
because they were already enjoyiog privilegs.
Dr. B. R. Ambedkar argued and said that
the Muslims got privileges for 60 years,
Christians got privileges for 28 years and the
Scheduled Castes got only in 1935. Between
1935 and 1937 there was a break and they
enjoyed it only for 2 years and from 1939 to
1945 they have not been able to take full
advantage of it. He said that therefore,
they should be given the reservation.

As far as Scheduled Tribes are concerned
Shri Thakhar asked, ‘What about the
Scheduled Tribes who are lower down in
the scale ” Dr. Ambedkar said. I am
prepared to give them far longer time.’ Then
on lith May 1949 a resolution was passed
with one dissenting voice which said that the
system of reservation for minorities other
than Scheduled Castes in leislature is
abolished.”

Then, Sir, we had a system of reserva-
tion abolished for Indian Christians also. I
am particularly stressing my point on Indian
Christians. I would not like to say about
Muslim. Muslims from tribes are rare. In
fact they have been really good Muslims.

I would like to say that this is not all.
There were Acts and Orders of the Govern-
ment of India. Dr. H. N. Kunzru wrote to
the Prime Minister on 17th December 1950
and the reply was dated 15th February 152
wherein the Government replied to the
queries of Dr. H. N. Kunzru and 15 other
Members of Parli saying, “The Govern-

According to 1931 Census, the ists have
been replaced by *Tribal” to denote the
religion of primitive tribes.  Here, for the
first time, the wcrd ‘tribe’ comes,

Now we come to the stage where the
framers of the Constitution sat to decide as
to which of the minorities who were enjoy-
ing privileges during the British regime will
coptinue to enjoy those privileges. The
Advisory Committee on Minorities and
Fundamental Rights headed by Sardar
Vallabhbhai Patel classified the minorities

ment regard it obviously necessary that the
communities which were not properly classifi-
able as ‘primitive tribes” as long ago as 1931
and who have not enjoyed any special
political representation on that basis should
not for the first time be given such represen-
tation as Scheduled Tribes. This means
clearly a correct live to follow.”

Now, the State Government of Orissa
have brought one notification on 4th
February, 1950 which said that only those
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who professed tribal religion would be in the
list of Scheduled Tribes. A memorandum
was submitted to Prime Minister, Shri
Jawaharlal Nehru in this regard. To that
the Minister of education gave a reply to the
Tribal leader of Orissa, in which they said
as follows :
*I am directed fo refer to your letter
No. 10 dated 26th May, 1950, addressed
to the Prime Minister and to say that it
appears from the name cited in your
letter that they are Christians. The
State Government of Bihar do not
recommend Christian Scheduled Tribes
as educationally backward. It is there-
fore, regreited that they would not be
granted any Scholarships.”

Then again, Sir, the Government of Kerala,
the Government of My:ore and the Govern-
ment of Madaya Pradesh, have similar con-
ventions, So, you can see for yourself as to
whether Indian Christians have been included
in the list of Scheduled Tribes or mot. My
fundamental point is this that they have not
been included and I am going to speak on
this. In exercise of the powers conferred by
Clause (1) of Art. 341 of the Constitution of
India, the President issued an ord.r under
the Coanstitution (Scheduled Castes) Oider,
1950. It says “3. Notwithstanding anything
contained in paragraph 2, no person profess-
ing a religion different from Hinduism, shall
be d dtobeca bers of the Scheduled
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the President as provided in Clause (1). 1
am looking forward to that public notifica-
tion which has never come. Itis a funda-
mental mistake. So, I am left in no doubt
that the Indian Christians have not been
included in the list of Scheduled Tribes. It
shall not be open for any person to lead
evidence to establish that any particular
tribe pot specified in the order of the
President is a part of the Scheduled Tribe.
After the President has specified the Schedul-
ed Tribes, it is only the Parliament that can
amend the notification of the President.

Sir, obviously there is nothing to suggest
that at any time by any subsequent notifica-
tion, those who have embraced Christianity
or Islam have been included in the list of
Scheduled Tribes. If that had been here, I
would have accepted this position, but they
bave not been included.

We have got some confusion about the
point of interpretation of Art. 15 (1) of the
Constitution. It says :

“The State shall not discriminate
against any citizen on grounds only of
religion, race, language, caste, sex, place
of birth or any of them.”

Mark the words ‘only’. In order to
obviate any difficulties that may crop up in
the matter of helping the advancement of
any soclally and economically backward

| of citizens or for the Scheduled Castes

Caste.” When at a later stage the Sikhs
were to be included a subsequent notification
had to be brought in to that effect. That
was Scheduled Caste and Scheduled Tribes
Orders (Amendment) Act, 19:6. It said
“Notwithstanding any thing contained in
paragraph 2, no person who professes a
religion different trom Hmduism or Sikh
religion shall be deemed to be a member of
the scheduled caste.” That clearly shows
that the order of the President can only be

and Scheduled Tribes, another amendment
to Art. 15 (1) was brought. In order to
give asgistance to the Scheduled Castes and
the Scheduled Tribes end to see that they
are not discriminated under the Constitution.
A new clause under Art. 15(4) was intro-
duced and adopted in 1951, 1t says :
“Nothing in this Article or in Clause
(2) of Art. 29 shall prevent the State
from making any special provision for
the advancement of any socially and

amended by subsequent notification d

ecc ically backward classes of citizens

by Parliament. It is only Parliament that
can amend ihe notification issued by the
President as provided in Clause (1) of Art,
341 of the Constitution.

Now, coming to Art. 342 which is for
the Scheduled Tribes, we shall apply a
similar standard. You will find, in order to
determine whether or not a particular tribe
is a tribe in this Article, it shall be necessary
to took to the public notification issued by

or for the Scheduled Castes and the
Scheduled Tribes.”

Our experience for the last 20 years has
shown to us that this has worked just the
other way round. Those who profess the
tribal religion are being discriminated
against, and that is why they have suffered.
So, unless we have got a certain inten-
tion to barm them, it cannot be called
discrimination. They are bettor off. They
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can look after themselves. They are having ;
if I may say so. even a parallel government.
Therefore, this catch-phrase of discrimination
does not apply in this case. There are many
people who want to tcke their pound of
flesh from the poor tribals who are scattered
all over the country, who cannot lock «fter
themselves. It was the duty of Government
to look after them, but it is rather unfor-
tunate that Government have not been able
to look after them.

The word ‘scheduling’ means ‘to restrict
the meaning of a particular noun’ or ‘to
add additional meaning’, All along, the
word ‘tribe’ has been there. The only thing
that Government can do is to put the word
‘scheduled’ additionally and call it ‘scheduled
tribe’. It is not a question of scheduling
Indian Christians. So, the term ‘Scheduled
Tribe’ means only Scheduled Tribes and not
Scheduled Indian Christians.  Therefore,
what is more important for tte tribe is not
whether one is a tribe, but whether the tribe
has been scheduled. I have established by
now and I am sure all the Members of
Parliament would have caught my point and
understood it that the tribes who have
embraced Christianity have not been
scheduled. I would say that according to arti-
cle 342 of the Constitution of India, only some
tribes have been scheduled. According to the
definition given in article 342, the reference
is only to tribes or tribal communities or
parts of or groups with in tribal com-
munities. I would only say about Indian
Christians that this is a group which is
entirely diffzrent ; those who have embraced
Christianity are entirely d.flferent from the
tribal group which is extiemely backward
and different according to the rifuals con-
nected with the three major crises in life,
i.e, birth, marriage, and death. Therefore,
this group has not been included within that
definition.

If you go according to the criteria laid
down for Scheduled Tribes, then also you
will find that they do not meet the require-
ments ; they will pot be able to conform to
the criteria laid down for Scheduled Tribes,
because they are a community which is very
much advanced and very much economically
advanced too. This has been admitted by
mapy Members. In fact, I have already
referred to the opinion of the Ministry of
Education on this matter. The Lokur
Commitiee has said that the percentage of
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literacy among the Christians is 44 per cent.
My hon. friend Shii N. E. Horo who spoke
here on the 20tk said that among the
Christians the percentage of literacy was
ony 30 per cent. I would like to tell him
that the all-India figuie is only 24 per cent,
and the figure for the tribals is only 8.53
per cent. So, you can see for yourself
whether this community is really advanced
or pot, compared to the tribals ; in fact, I
would say that they are perbaps more
advanced than even the higher caste Hindus
or Mussa!mans. That is why I say that
even from this point of view, those who
have embraced Christianity have not been
scheduled and could not have been scheduled
also.

But, because of our weakness, Gavern-

ment had taken full advantage, and
therefore they :had allowed us to be
exploited. I would like to ask what it is

which has allowed them to enjoy these
privileges which rightly belongd to us. I am
reminded of one crime in America which is
called white collar crime. This is in one
sense a breach of the established law of that
country in which the criminals go scot-
free. because they are rich and powerful,
and they can bribe the officers and judges
and they can bribe the police, ard ome-
times, they can even bring political pressure
to bear to secure their immunity This is
what has happened.

Now, I would like to put one question
before the Government. I have already
said that they are not entitied to enjoy the
privileges meant for Scheduled Tribes. I
would only like to say that Government have
brought forward an amendment to this
effect. This amounts to an action that an
accused has stolen for twenty years. and
after twenty years, the police cannot arrest
him, and, therefore, the theft should be
legalised. Ths has been a constitutional
error. Nobody can deny that, Therefore,
I would say that they want to confirm it
and say, °‘All right, We shall make every
illegal thing legal’. Thus, Government are
making an unconstitutional act legalised.
That is what they have done by bringing
forward this amendment to abuse this
recommendation which is calculated to bring
about a social change in the tribal society.
The tribal society is being broken from all
sides, and this was supposed to protect the
interests of the tribes. But Government
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have tried to show that their policy is not
for the poor and down-trodden but it is for
those who are already progressed. Therefore,
T am shocked and surprised at the proposal
brought forward by Government, no matter
which Government.

I would like to say further that the
Christians constitute 5 per cent of the total
tribal population. On th:t basis, they should
have taken only 5 per cent of the share.
If I say ‘No, no ; do not give them more’,
then you could say that I am anti Christian,
But here I am saying that Government are
trying to encourage anti-tribal activities,
because I know they have been doing every-
thing to destroy which is coming in the way
of life of the tribals.

1 have here a chart which I have
prepared from information received by way
of answers to questions put to Government.
The information contained here cannot be
wrong. Firstly, it shows how various forms
of exploitation are going on. The Christians
are only 16 lakhs whereas the Scheduled
Tribes are 284 lakhs. According to their
population, there should be only 2 Christians
represented io  this House. Let my
Christian brethren not misunderstand me.
Shii K'sku represents a constituency where
there are only 10 000 Christians. Shri Horo
has got 90,000 votes in a constituency of §

lakhs. How have they come in ? Because
Government  want that Christians should be
preferred.

SHRI N. E. HORO (Khunti): Will he
deny that he depended on Christian votes to
get clected ?

SHRI KARTIK ORAON : My votes
have b-en taken by the Christian contestants
a'<o. I have cone from a predominently
non-Christian area. Therefore. nobody has
got anything to say on this matter.

In the Council of Ministers here there
are 2 Christian Ministers out of a total of 6
Christian MPs. Number of Scheduled Tribes
MPs here is 32 ; number of Munisters in the
Council of Ministers is zero.

Let us see the position in State Govern-
ments, In Bihar, though their population is
10.57 per cent, the percentage of Ministers
has been ranging between 0: 100. In A. G
Bihar. they enjoy 100 per cent privilege. In
Nagaland out of a Christian population of
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55.67 per cent, the Ministers are 100 per cent
Christians. In Meghalaya, as against a
Christian population of 442 per cent, they
enjoy 100 per cent ministerships.

Coming to all-India privileges, Christians
who from 5.53 per cent of the total Tribal
population get 52 to 70 per cent in IAS, IPS,
IFS, Indian Forest Service, other Class I
allied Services and in overseas scholarships.

Coming to State Government privileges,
in Asaam with a Christian population 4. 1
per cent, they enjoy ¢0 per cent privileges ;
in Nagaland with a Christian popula:ion of
55 67 per cent. they take away 90 per cent.
It is for this House to judge what is that
formu'a they sre going to adopt to lift the
downtrodden people, those in the lowest rung
of the ladder, up to the level of the others.
I want to know what that formula is. 1 have
been a designer. My desigas have never
failed in USA, UK or in this country. But
I want to know what is that design which
develops the developed and neglects the
neglected, and yet claims to bring about a
social chanpe in this country ?

Then take the post matriculation sch~lar-
ships.  Five per cent Christians are taking
54 per cent of the scholarships for Ctristians
in the whole of India The percentage of
scholarships vaiies between 63 to 100 in
various  States. The post matriculation
scholarship is directly proporticnal to the
Indian Christian population and not to the
Scheduled Tribes population.

Here are figures which will open your
eyes—those who have got eyes can see. The
tribal population of Assam is 34.¢2 lakhs ;
the Christians are 5.67 lakhs ; the scholarship
Rs. 24.81 lakhs. In Bihar, the corresponding
figures are 42 04, 444 and Rs. 33.55 lakbs ;
Orissa 42.24, 1 04 and Rs. 3.10 lakhs ; Mani-
pur 2.49, 1.52 and Rs. 596 lakhs ; Nagaiand
343, 191 and Rs. 1 lakh ; West Bengal 20.54
0.56 and Rs. 3.52 lakhs. Then comes
Madhya Pradesh. Madhya Pradesh has the
Jargest Scheduled Tribes population of (6.78
lakhs, of whom Christians aie 0 97 lakhs, and
they get Rs. 6.43 lakhs only in scholarships.

In pre-matriculation scholarship, Chris-
tians who are 5.53 per cent, are takirg not
less than 75 per cent. This is the pattern of
distribution of the funds that you are giving
for the development of the tribels,

You have speat Rs, 150 crores during the
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last 18 years of planning for the Scheduled
Tribes, out which Christians, who are only
16 lakhs in population, have received not less
than Rs. 138 crores and Rs. 12 crores have
gone to the three crores of these backward
tribes, to whose welfire the Government
always say they are dedicated.

From 1952 to 1967 the missionaries have
got Rs. .78 crores from foreign countries. I
do not mind what thcy get. They can sell
your country if they want to.

There are other forms of exoloitation
For instance, there is article 46 of the Cons-
titution. Nothing can be a more glaring
instance of cxploitation than this as to how
this article is belng flagrantly violated.

Then 1 will come to article 27 under
which public funds cannot be misappropriated
for the cause or fartherance of the cause of
particular religion. I will show how. The
clergy and nuns are being trained with
Government funds, because from this scholar-
ship thev are being trained as nuns. They are
are getting by way of lot of fies from
the Government. That is going straight to
the mission<. If the salary of a teacher is
Rs. 120, Government is paying Rs. 105 and
Rs. 15 is paid by the misston. You cannot
interfere with them. That is not all.

The point is that this is a question of
misrepresentation of the tribes. You have
allowed misrepresentation of the tribes in the
sense that in the case of the Hindu com-
munity, you will always look forward for a
Hindu to represent them, that in the case of
the Muslim community you will always
want a Mushim to represent them, in the
case of Scheduled Ca-tes you would always
like a Scheduled Caste to represent them,
but if there is a tribal, you will always look
forward to a Christian to represent them.
That is a fantastic thing. I cannot see the
logic behind it. Why is this so ? Because
you have no heart or mind for the welfsre
of the Scheduled Tribes, That is why for
20 years the problem is not solved. I would
like to warn this Government that il this
process continues, there will be disintegration
of the tribal society, tacre will be actions
and inter-actions within the tribal society
and there will be bloody revolution, mind
vou, because all the land has been alienated
from the tribals, but the Christians are pro-
tected against land alienation. I do not
mind, but if you cannot protect the tribals,
better bring & legislation that no tribal has
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a right to remain a tribal, that he must be
converted. We will be very happy. I am
not biased. That is the stage we have
come to,

They are boasting of having a secular
State, but I tell you they are not a secular
State. Money is being pumped like anything
into the Christian mission. What worries
these Christians is not that their privileges
are being withd:awn, They have not en>ugh
resources, they can look after themselves.
What worries them is that the money that
they are getting for conversion will not be
available. In this Roman Catholic paper,
Tribure of June. 19 0 they have said that
they are not that sorried about reservation
and other things which will go or their seats
which will go, but what worries them is that
there will be obstruction in the propagation
and expansion of their religion.

uF & FAg 9l fawr—

"ag guteq faw qa7 A @@ R
fag war sgar K1 s faw o
g qt ader aga gu ogmr
grea  wrfzarar E{ﬁ{rn ¥ gfag
& 91ad, gxfea sogl, @2, F ag
ar g2 7 3% arf g R ¥ s gy

a J3h 1 gmwr gIf@m g

aifas AT arwmfas daT @&

AgY qar, AfFT wa:T ShaT gy

TEIT GFFT T | AHAWGY 97 AHRH

a1 qqRW F # waQdw w1’

Is the propagation and expansion of a
Christian religion the objective of Schedul-
ing of Tribes for Constitutional privileges ?

This is the crux of the problem.

1 say that it is the crux of the problem.
You have always been talking of secularism.
If you are going to defeat this Bill and this
recommendation, there will be large-scale
conversions ; the Clristian missionaries -will
think that they have got a licence for con-
version and that the Government is behind
them and no attempt afterwards, whatsoever,
will be able to detract them from the con-
versions. 1 am saying this, not because I am
against Chrtstians or anybody. Take five
per cent, it is okay. But what is the fun in
giving five per ceot to the ninety-five per
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[Shri Kartik Oraon]

cent to the ninety-five per cent? What is
the logic ? Who calculates this formula.
That is why I say that we are a'most
collapsing. 1 thank you, Mr. Chairman, for
having patience.

8.C.andS.T.

I pow want to say one thing about the
position of the recommendation.

15.42 brs.

[Shri Vasudevan Nair in the Chair)

It has the force of fustice of the land.
I am grateful to the Members of Parliament
who have without any diffiulty signed the
memorandum ad‘ressed to the Prime
Muinister : their number is 322. 322 Membe=rs
of Parliament have signed it. What is the
standard of those Members ? I hold that
they reached the commanding heights from
where they could see the position of the
tribals. I address them : you have done it
rightly ; you have done it aptly ; why should
you go back ? Ours is a dzmocratic country.
In that case there is no point in this amend-
ment ; of the Government, Government
would not have thought of bringing such
amendment and they should not have
thought of this course of action. 1 should
say tnat there has been a constitutional
trespass. A thief has been stealing for
twenty years ; when you get an opportunity
to detect will you say for your failure to
arrest him, the theft should be legalised ?
There has been a constitutional error. This
was realised by the Members ; almost un-
animously the Joint Committee on Scheduled
Castes and Tribes adopted the amendment
in this Bill. Besides, it has got the demo-
cratic sanction behind that because the
memorandum was supported by 322 Members
of Parliament, of the Lok Sabha, and sent
it to the Prime Minister, Shrimati Indira
Gandhi. I am telling you one thing. We are
rot beng heard because we are poor. We
have been robbed for twenty years. You
want to rob us for another ten yea:s ? And
that is why you are higgledy-piggledy ? We
are poor ; we have been robbed of every-
thing.

This fellow, Mr. Kisku got 10,000 from
the Roman Catholic Mission for this, But

then you are trying to strengtheo them .. .,
(Inter ruptions.)
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AN HON. MEMBER ; Can he call him
a ‘fellow’.

SHRI KARTIK ORAON : I must say
that you have got the interests of the tribals
of India in heart, if you have progressive
policies and want to help the down-trodden
people, you must withdraw your amendment,
Otherwise, I will have to tell you of the
trouble it will create. Martin Luther King
is desd ; he sacrificed his life for what he
considered to be worthy. He said, “If a man
has not found out something for wnich he
has to die, his life is not worth living”, I
believe in that truth.

If you are thinking of going forward
with your amendment, you will be hurting
the tribals all over the country, 285 lakhs of
them, and you will be giving them cause to
create nuisance and they will not be hiding
in their kitchen but will come forward to
demand from the Government what the
Constitution has justly given them. When
th~y start that trouble, it is not possible to
control them. You must take note of that,
I shall tell you once again. You have
abolished the privy purses.

What were these Maharajas getting ?
Rs. 4 crores or Rs. 5 crores. and in .0 years,
Rs. 100 crores. In 20 years, the money
diverted to Christian missions at the rate of
75 per cent of Welfare Fund is Rs. 138
crores. Do you want to contioue these
privy purses? What is this? You must
abolish this extraordinary privy purse, I will
also be prepared to say that these people,
according to the population, must be helped.
The must be helped. It would be
unethical and wrong on the part of the
Government to withdraw what they are
giving. Let them be given anything they
want, for about five per cent of the popu
lation. But let them not mix up the issue
and give in the name of the Scheduled Tribes
something and divert everything into the
missions. That sort of thing should be
stopped. If you mean vigilance, if you have
really got a heart to serve the poor and the
downtrodden, you must come to senses, and
your Government must come to senses. That
is what I am saying.

I am grateful to the Members of Parlia-

ment, no matter what happens to me. Iam
here to say that I am always paralysed.

Mahatmg Gandhi, when he was preaching
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for the Independence of the country, used
to say, “When I am trying to fight for the
right thing, I cannot get an answer. Itis
my duty and my right to fight for Indepen-
dence, and the Government is not hearing,”
He used to get paralysed He said, “I need
the sympathy of all the people of the world.”
I feel myself to be in a similar position. But
the difference is, I am asking from the
Government which always says that it is
dedicating itself to the cause of the tribals
in India, That is the difference. Therefore,
I need the sympathy—not only myself, but
all the people in the country need the sym-
pathy—of this august body, the Members of
Parliament who have signed, who have
offered, to support this cause. I would like
to appeal to the Members of Parliament
to rise to that commanding height which
they are expected to. We want the Members
of Parliament to do justice to the poor
tribal people of our country.

I have almost finished. I will finally say
that this is the situation, We have to think
very seriously about it Let me say that I
am not opposed to any particular community.
Secularism was meant to create communal
harmony in this country. This secularism,
however, has been misinterpreted because
some people think that they have every right
to go in the direction they want to. They
want to propagate their religion. If I say
that this is wrong and the Government
should not allow, they say, ‘“he is anti-
Christian.” I am not. I am very sorry, for,
when I am fighting, asking, for the rights of
tribals they say that I am an anti-Christian.
But they are indulging in anti-tribal activi-
ties. Go to Bihar. All the tribal places of
worship are being converted into g-ave-
yards,

SOME HON. MEMBERS : Shame,
shame.

SHRI KARTIK ORAON : Itis nota
question of ‘‘shame.” It is a question which
we have to think of very seriously, What is
the use of some mere'y saying ‘‘shame” and
others not appreciating it ? That will not
help anyone, Every Member of Parliament,
—if they are really Members of Parliament
—must join hands in this task and judge it
on merit alone. The Government have issued
a whip. I am surprised to see that. At least
this Government should not try to hammer
the tribals like this. They have had enough.
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If they have brought in these amendments,
they could have at least given the right to
the Hon’ble Members to act according to
their own free will. That has not been
done.

Finally, I want to say this. If you are
going to get this recommendation of the
Joint Committee defeated, in that case, I
would protest, and very strongly protest
against this illegal, unconstitutional, un-
democratic, inbuman, unsecular and un-
balanced decision of this Government.
(Interruption.) Yes ; it is unbalanced.

Now, whatever happens to me, one
thing is certain. These Members of Parlia-
ment,—322—npot in the distant future will
have to observe condolence in this house,
because I am prepared to go to that extent ;
I will go on hunger strike. 1 have no right
to die, but if I die at least that will generate
enough epergy within the tribes of India,
80 that they can look after themselves they
may sink or swim. Don’t boast of about
your welfare programmes for the tribals. If
I survive, I will serve the society to which I
belong. I need your assistance. Sir, I need
the assistance of all the Members of Parlia-

SOME HON. MEMBERS : To sur-

vive ?

SHRI KARTIK ORAON : Not to sur-
vive. You cannot survive with this Bill.
This Government cannot survive with this
Bill. Therefore, you must come to some sort
of solution. If you waat to please the people
of Meghalaya and Nagaland. do 8o all by
all means. But why cut our threat ? You
do everything in a way by which you can
create a better image in Meghalaya and Naga-
land, but do not disappoint the tribal people
of this country.

With these words, Sir, I thank you and
the Minister. I bope the Minister will do
something.

SHRI BAL RAJ MADHOK : Mayl
appeal to the Minister—after all these plead-
ings, for God's sake, stick to the report of
the Joint Committee and do not bring your
amendments.

st Tgdty fag et (avma)
aanafa agey, @@ faw ¥ gww ¥ AW
A A Dqan w1 e T oqr afew
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[ <ereix g qret]
oISt o9 § 99 F 902 A @ Fio anet
& 0% ¥% = AN gEErE w1 oA @
W WA IE WWW F qEA W
wraEs @uw 5 R o g wod e
SFEFH Afgn | TR ¥e N aq
wg qnzq & oF @d fqwgir ow 9g
T qI afed § Qe F HY A W
9FR ¥ famT saw W F1 GF =AW
=T | gEvAR o frg ew ¥ fawe
W g Fg EFd ¥, fegal & 3
et ¥ favg o Y W FEERX A
g SN w1 R IET  H1g ATl
farafig1afawrin ¥ & =@ T@ @
gewa g f5 g onfa &t awenifeaat §
&R 37 Fwwifeal & sy fag wfa &
St TqAr 99 § 77 I¥ AT 9 QY
wfFT TTage 9% WY FH I Fa,
A aret, A xS AR qrw A E A0
qfyr qu off, o § Q@ @St gar QY
R arEd ag gwn f5 97 Star eafa
St ggd grow)  safgErd W FEa &
st fr fegear @ effas 3 M@ oA
¥ g1 &% FgEn § RN XY wnfy
qér | & g% FgAT WEar § AR @
§ wgr argar g & s wnfa & @ @
ar A0 wnfq o wfe yow st § ofa &
gl fafeq 2 | af o sit Y afa & dFr
ot fF aTgw FEE A Ao aE R
T 91T g DY HX AR 9 FT gET
AR I TR T g ) ...
(waaem).. .37 wigi W fams 1 w0
frargcER g N faar 1 o=
qaa yw g g 5 9w & @ q@
orar qT @t mgw gffed A gH Gera
Ry EFR Ffamr ar 1 gw W S
STt % ¥ fF gt v ¥ W AT W
qF Y A AR FA)T § T wAT dar
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#aynd ¥ arg w5 @ ¢ 5 afw
quW St ¥ 3§ dear w1 am W@ fear
ft ufy quu T@FT w@Nd FT A
2 f ot g agt @ e favmaa
a9 FT 79X FL AR §2 {5 foamae J¥
AT guRE #X gufaws gw 2w #
daragige ) AT S g wW T
g s & gy 5g 1 s we ¥ A fag
Fgr f5 & =g @are #1 AL A G
g1 & 3@ A auT FT I F T
et agad g fF wr@ ¥ @md
HgweE o dar Afh 98 awg T@IgR
FT HIA TAT @I 91 IG AR AFARTH
aqr wgl #1 awg & faega @ 9@ &)
AT I AT ¥ AT & | BT AFAOE
N & ag W war fa ey defeg A 0
sfaF 7 5 ag fgrg a9 & wr S
A 99 4T A graew ¢ foEd a9Al
agrrey gq fom § @nfht wEe W §,
fagid F3w sg gouw ¥ fag afear
ok gt & fF gal awga & @i A
gaw foar fs ag fegai & @ € f%
fggal & gak AW a1 g §, qER wwt
¥omfgg av avd g 1T ATAA F
o Miwat ardt 0§, gt ar 9 | g

AT Fag W AW W ¥ fawm ¥ g
Ja Y AT faar SEHEQ F ag @
A | g4 AT T 9 99 FAT 930

g wifg AT & IR F # F7v %
fogrg onfa oY aga #var 1 § 3 wgar ¢
fr fagr awg wt ag 3t gfed sqar @
N g@w & fgrgal 1 WA agar
agi IR amar fear B g fF gae &
Fg M arfT ¥ 7 &) IR W gE-
At # Toadl #1 oonfa A A owwd
s gfr ag gl ¥ o @ w0 o
¢ | afFT ¥ sgan wigar § f5 gaawET
# qre sfadt QW § Y Agt A< ¥ o
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g g9, oM, @ W daz 1w @
I T aTE WIOw § onfq W & WK
/TS A I I@ BT AGHR & agqT WA
W G427 99 B qEY AT G § |
dar N ) frdr qud onfa & aff Q@
¥t | ¥ qgmr g § f& ooEAT g,
umE ¥, awfmr & o e fagmg 9w
A Y, Ig AR A @ § oI AW
¥ FE § T qE 97 qrw § g
FT T JgT AR WA 4R I afe@al §
RETT AT FAT FFI IgF MY @A | ag
W g7 21§ fgg AR s & fag
o1 ? 37 W) FAT A% HIPW TN F@
qET 91 ? FHAFT Jq W F AW W)
a9 F1 gafasie Faa € ...

OF AT qIW AT TN A

TAFTREN

oY TgEie fag et - AR W
Fige a1 &7 3T Ffg@ | §F g @@
ifF & SAoR § | TEFIRT
T I FW AR WG F IR W
FRAE 1T ANRF fear § @ @
I fears A 9TET 2 ) WR W9 A Gr
Yz 78 F@w@T A G T [ q@<@T g,
Tt qre wwF wq E ?

Argmagmifsmam adi ¢ f5
et Y el & ST | WIS A AW A ]
fir il Y g W1 FET ST | G F SN
gaEai § ag waw awA § e 2@
¥ ag fagwr A8 awdl ) W W F A
am AR g H oo A frmw g &
AR Tgi < wga sfaar § ¢ TR WK
W | N g g W & fae
gAATIT | Fgr W 9T M, AR
LEE G B OO LU G
A< qa fr g *61 T AW A wEA q@
fis formr '@ 9 S ST @ R G
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g 1A | AT ag N AP FT I & 7
¥ g9 deqr A 930 3, 39 A A qav gav
§ o 99 §Ag gaT A1 99 = FHAAR
St F1 R S A gar gem, wgt nfa

gifa =gt 2, sigf gov T TG g | ™ fay
g AT IST IET T FL | AR AW
q

T2

W qg ey agigew ¥ § ok
Fgam, A ard XY AW § S oo
ag@ W@ 9T At gfeq Fgen § AR
o0 F e E

% WA §I ;. 919 T qAI
FY agd A1 FIQ §. AFT I 5@ N
LUl

=t Tgaie fag mrest : 38 3 @ §
o agi F A=) F qfed | o Re = -
a% agl ¥ A § WY o anfa ¥ =afe
TG q 3¢ S onfq aret A qwr I
2 et & oW wme ¥ 9 qear #1
g T Ty ¥ frag waw & A
FqT ¥@ oA 3 5 ST W QR
¥R aga I 997 SR EH #
fagrar qer f5 & Tu g &t ot wnfa
qF Y | AT A T I W F
femrm 93t fFgw ayw ags nfa ¥
&1 9T T T AW E ? guAl SHEEr
Fgd £ 99N WY SW gHEer A
®E AR g@d F oFw FQ@ )
A7 3@ AT Frw g fae meat
N Far AN AfFw o @™
¥ 3fm w4 M, 9 9 F fag
Wan A ag s @ wa?
Afeaqd ANF N9 § I qgrar o1
wr & AR ag aar o1 @ g, feeew
frma @ a1 @ @ 5 g 39 oanfa
Ftorgal & gt forar ar foar m @ -
Afg AT A @I AT AT ®
wfesq qX 3T TAE IIW I W a@ ¥
T AW A wEEEe R ST @ 2y
wIfeaR A a9T sHEaT Tl § AW g
730 € fF aqw sl FA @ §

A
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o e feg ]
16 hrs.

g s ag § fo fasm &g
¥, oY gurr faEmE 9 9EF SgET {4T
N 39 famw § wgER @R gER
fFar 1w W 97 gE ¥ eEifas
Y a7 wfg®s A IS KT AT AG
gfm | 99 AR feg aEar sg

, -
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% AT qEEn ; A ¥ gl
Az g T fagr Ned a7y fag 1

it vgaix fag @t : gEEHr 9
& v | 99 99 R qgE FA 4T
gmimw NI g @ fFaw
Y Siw FT AT A IS AGE F vy
T FI a1 wag A uE ga} A A
F& AT TF AR FT S AT AT FF F
JGT GUMA &, A9 §, 9T § AAT R, T
2, g garT AT §, Iad afeadT AT
it gg @ AT ag & W, W
w1 1 Tt fag fF 5@ qure A 9
A% FIT & | WU TF AL A A I
¥ g STEY @ S WY FT IRafas
I3 § SEY weF AN

A gieg # W e a€ 9wt @
fawg & a3 g fF |re 3 # oY 99 qfc-
T w A, fgg d ofafma qat a0 &
qaT W1y, SEF? ag giaad WO oar
T 1 @haT ¥ A Fgrag ¢ f
fgrg o4 ¥ g T & AW § ITRY WO
gfaardgg amax R f5 fogeg aw ¥
FIAT N oa@ F, I W I A
gfamd a@ § feg aw ¥ wnfe-
qifs &1 a@ & AT w9 wF weEr
fqrf g orar &, A dEreAdl ¥ oAy &
snfa qify 7 arg 48 *, Sarea A =9 AW
¥ fazate A9 | @A I@I Y /AT
arfgd fs sasr af falw sfes) 3@
N g AT Ag 1 FG JwT A
arz it wIT i fanm & fag faday
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¥ T Wt @ 8, AfEa ag dew SarEl
wEd T T § Wy sEm &
fod, faenr & o9, Sa% s & fad
QeI F At ag g fE
Y A fgg & g@t awt ¥ 9w 9wy &
ITHT ATQ AT qI9 Frdt § 39 fAg
37 @l FY e s =9 # o g
AT &Y ST AR | wAT ug ghasr wrw
a% AT @l 3 e F1 N was
HAT & 48 @ & AW AT KaT it
T A Fgr & o O afgErd w@ §
St agt & arr Frasy wrasasar 74Y &,
ag | AT qT IR A W areafas
ufgFrd & arafas ssemg § ST W
HEX I3 A 39 AN F wfAFw,
IIF @@ GR SART FTARAFATHT G
guwax oy 3@ fay Ju fafwes
77 § f Y i wa-gfeads s X &
A% for @ gfaamt F g A
" wifg 71 34l faa fagral &
FT FA gfaami & gk @Ay ¥
IAF FGER I FEW IT A &
far a sy awrer &1 fyger @ &, @
gnd awf & faggr gar & ek
foasr omr & ST & ) @Y 59 AR |
r Tifgd AR ag glaad o= i )
N wfed ot arafaF ev & fogd @
A 1 xar T @ I fF g S a
AT 9T @ AT AT [T G |

oF oifq #1997 N 9e% Fagy ==
R oY | ety aRr anfa 1 & 9 [ngar
a1 5 @ 9T aga 37 7F, AfET wEw
qeT FifF fom wia § § wgar § ga¥
IR E T F W § AR I9F 9w
e F T § W DA AR W

TR FE | Fg IR IAR A =X
arell § A7 FI @A AN § | /Y 97 T
WaMRAsgararg fs faa st
% gw @F F) g v & o el
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¥ qu fed aret snfa sgrsmar & Sw
ot ¥ R Feq Sfa € w7 g,
& qrae & N wifa o1 w1 afe
g fad) gua fed arelt snfa & agia
A 7g Fad s wifq & 1 Fg aTa gEQ
g el & 9wt W@ @1 9
sfaal a1 g graa §, afFT 7wd 537
¥ e & fet gaeg ifa & oftfem §
St FEaT A ¥ &YX fag & dew *9-
g% GEFAT 8, aY ag avwrr a1
qg 39T 99T U 2T 9219 Q@1 FW E
TET 39T F) Q¢ A9y AR @&
WY § | wAT ST @A A wF@r
ST A IAF FALT I[N YT g AL
qT IAF g WA IAAT g ATEAT |

Wl auma§ 2 sg g &
T wify #1 N /@A @Er Tfge
IARY AATAT TR Fg AT TG FATRT
g, FAU TN Fg, fGFA-T7 FearQ
FF T JOAATET AR F | A FT II9
FT YR FIJ § AR FAT TG0 AW
«wm, oY faFf aA F1 aFaT 39 g AR
fasfarg Fgr i &1 )

faeay ag FTaS A9 g ag & 5
et § fafFar aee wa &, AR
| T AEY giar g, faasy a3 7€ fawar
AU N@R AT & f5 g g4 r
§ gwrd & wfag &3 ok I
TG AW qgT WA qAMW & IA AT GG
AR AF it a& wyfaa eam 7@ faar
T &1 S¥ qT N g €31 AT =1iE |

¥ greg & @t AW &, a3 fawmi
o fawrd & A ¥ gde FwAr
igar g 5 9 awgT § fagy gt ol
Y g7 F1E qEEAT FTAT ARY &, IR
¥ FEAT WY § IR I g
QRS §, @ STANAT BT F AT Fgav AT
T GATY A q7 A A9 § g FH
g ) forg & Y g Jar w8,
SEHT F=9T WEITYfa & A4, §v9 glq
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g F A g@d # W o oswm ¥
I |

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU) :
Mr. Cheirman, Sir, I would like to speak
only on two points. My first point is on
the amendment as has been reported by the
Joint Select Committee—Sec. 2 A, para 2,
page 29, lines 38-41 and No. 2. I would like
to speak on those Adivasis who have gone
from Madhya Pradesh, Bihar, Orissa and
West Bengal areas about 100 years ago to
Assam where they are not recognised as
tribes. I would like to make my second
point first and my first point second.

About the Adivasis who are mostly
Santhals, Mundas, Oraons, so on and so
forth who have gone to Assam to nurture
the tea industry of our country. But during
the last 20 years, they were denied the
privilege of the constitutional protection and
recogoition as scheduled tribes. It is very
unfoitunste that these people who were
schedu'ed by the Government of India Act
of 1935 as Tea garden coolie tribes, as soon
as India became independent, the Assam
Government had de-scheduled them and
ever since that time they were denied the
privilege. These people are our people,
our blood relations and our kith and
kin. In the tea gardens of West
Bengal in Jalpaiguri areas these people are
Scheduled Tribes whereas across the
boundary when they go into Assam, they are

not. I had been to Assam to meet our
people there twice during the last three
years, I have seen tears and fire in their
eyes.

I am glad that the Joint Select Com-
mittee, after very careful consideration, have
recommended for their scheduling and I do
hope that the Government will now uudo
the injustice that was done to our people
there. They satisfy all the criteria of
scheduting. In their primitiveness, their district
cultu-e their shyness, their backwardness and
in every respect, these people are tribes.

Assam is part of India. To deny these
privileges to them would be inhuman. I have
seen that they have been living like slaves.
Therefore I appeal to all hon. Members of
this House, and to my Government
especially, that they should reconsider their
decision and come forward for scheduling
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these Adivasis in the Tea garden and ex-tea
garden areas of Assam.

1 come to my second point. We have
heard different points of view and I
appreciate the way our brother, Mr. Kaitik
Oraon has raised a very fundamental point.
I join }im in sharing the view that there isa
mass of our tribes who are- not being taken
care of properly and lookcd after. On this
msue I am one with him. But I have a
difference in the angle of vision. I do not
agree with him where he thinks that those
who been converted to Christianity are
exploiters. I differ with that view,

Before 1 come to that point, I would
like to explain and discuss some cf the very
wordings of the Joint Commitiee Report. In
that amendment there are these words. It
says : “Any person who has given up his
tribal faith or faiths and bave accepted
either Christianity or Islam.” Here lies the
crux of the whole controversy.

If you go through the Note of Dissent
brought forward by Mr. Emongsing M.
Tangma in the Report (See X, page XLII)
you will find that this amendment was
brought forward on 5th November, 1969 and
on this day the Joint Committee had rejected
this amendment. On the very next day, on
6th November, with slight modifications,
but without change in the spirit of the
amendment, this was again brought and
which was accepted by the Joint Committee.
If I have read the mind of the Joint Com-
mittee, it seems to me, Sir, that. the Joint
Committee itself could not make up its
mind on this particular amendment. In
their wisdom, they passed it on to Parlia-
ment for a final decision.

Now, Sir, let us study these very words—
‘those who have given up their tribal faith
or faiths’. In this connection I would like
to go into the Census Report and I would
like to illustrate the type of picture that
emerges out of it. In the Census report of
1961 we find the number of tribals as shown
religion wise. The figures are like this.
Those who profess tribal religion as
mentioned in the Census Report, comes to
about 4.19 per cent of the entire tribal
population. Those who bave recorded
themselves as Hindus come to 89.39 per cent.
The number of tribal Christians, is shown as
5.3 per cent. In the case of Muslims, it is
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0.21 per cent ; in the case of Buddhism,
it is 0 25 per cent and in the case of other
religions, it is 0.44 per cent. The point is
that if we accept the pbrase ‘those who
have given up their tribal faith or faiths’,
then according to the census report, what
comes out is this : that only those tribals
who have recorded themselves as tribals, I
mean, by faith, or religion, thea bpumber is
only 4.19 per cent, and only they remain as
scheduled tribals and all others get
climinated. 1t is a very important point.

Then, if we study the tribals pockets
regionally, what comes out is this. We
find that in the Laccadive Islands, the
Muslims who from about 100 per cent of
the population and are now Scheduled
Tribes will be climinated. Then, in Assam
hitls region where the Christians from about
24 01 per cent of the total tribal population,
they will cease to be Scheduled Tribes.
Similarly in Nagaland where they are 55.2
per cent, they will cease to be tribals. Ia
all the areas, as I have already said, if we
accept this principle namely ‘those who
have given up tribal faith or faiths’, and
who have been recorded—rightly or wrongly,
as Hindus then 89 per cent of the tribals
become de-scheduled. This will defeat the
whole purpose of scheduling.

Then, the other phrase is ‘who have
embraced either Christianity or Islam’. Here,
in the amendment itself, there has been a
discrimination on the Christians and Muslims
on the onc hand and the Hindus and
Buddhists etc. on the other. Can we accept
any amendment that discriminates between
religion and religion ? Sir, we have to be
very cautious, and we must think very care-
fully and coolly over this matter. If we
introduce a religious factor or criterion in
determining these major issues, this is not
going to affect the tribals only, but it will
have much greater repercussion in wider
areas also.

I would like to say that this criterion of
religion has a good amount of the element
of communalism in it. If we in one case
actually carry it through here, it will have
its most disastrous effect almost everywhere,
not only in the case of the tribals them-
selves, but in other religions and in other
communities also. Therefore, we also have
to remember that India as & secular country
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has a stature all over the world. How do
we stand before the other countries of the
world, especially when we come to think
about those countries where " there are quik
a large Christian populations or big Muslim
populations. Therefore, these are the things
we have to be very careful about.

SHRI P. R. THAKUR (Nabadwip) :
May I ask one question ? Is the hon.
Minister sure that 89 per cent of the
Scheduled Tribes call themselves Hindus ?
Can he show that from the census report ?

SHRI A. K. KISKU : That is what the
census report says.

SHRI P. R, THAKUR : They call
themselves Hindus, but Shri Kartik Ocaon
would not call themselves so.

SHRI A. K. KISKU :
from the census report.

I am quoting

SHRI P. R. THAKUR : This is the first
time that I am hearing this.

MR. CHAIRMAN : The hon. Member
can zefer to the census report himself.

st mFgA™ (dFgR) © U arg
ST g, af e A w5 ofey
gizaey §, gfeaw gmaew & fFrfraay
Treaed §, wfea s Afafee & 0f gan
frfeaaw grzaew § fean faar gfaw
grxacq A fwaar faar o fegg gremes
a faamr foar ?

SHRI A. K. KISKU : As I said at the
very beginning, I share the feelings of our
down—trodden people, If we want to solve
this probl on & ligi criterion,
probably we are going to create more
problems than we are going to solve.

This angle of vision, that the Christian
tribals are exploiters, is something we have
to consider very carefully. Probably the
word ‘Christian’ some how clouds one's
judgment in this respect, I would like to say
that Christians are as loyal as anybody else.
They have no political motive whatsoever.
They want to do one thing only, that is to
scrve the counry with sacrifice. If today we
look around the whole of India—and it is
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true all over the wofld also—we find that
the Christians have established the most
excellent hospitals in our country, they have
set up wonderful leper asylums, schools, and

colleges. They are here to serve all com-
munities  irrespective of caste, creed or
religion.

SHRI O.P. TYAGI: What about

Nagaland and Mizoland ?

SHRI A. K. KISKU : Before Nagas
accepted  Christianity, three missionaries
were devoured by the Nagas. That was how
by givipg their lives they have gone to the
farthest corners of the country to serve the
people.

SHRI O. P. TYAGI : Christian Nagas
are cent per cent rebels. Does he admit it ?

SHRI A. K. KISKU : No, I will never
admit it.

SHRI O. P. TYAGI : Is it not true ?

SHRI A. K. KISKU : Christians are as
loyal as, and even more loyal than, anybody
else.

SHRI BABURAO PATEL (Shajapur) :
What nonsense are you talking ? They
cannot be more loyal than Hindus.

MR. CHAIRMAN : The hon. member
should not use such terms in this House. I
am very sorry.

SHRI BABURAO PATEL : Christians
cannot be more loyal than anybody else.

MR. CHAIRMAN : He can express his
opinion, but in decent language.

SHRI BUTA SINGH (Rupar) : Will yos
please ask him to withdraw it ?

MR. CHAIRMAN : Let us leave it at
that. I have already said that he should
not have used such indecent language.

SHRI BABURAO PATEL : May I know
what is the indecent word I have used ?

MR. CHAIRMAN : If he has such
cross talk with another member in such
language, I cannot allow it,
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SHRI BABURAO PATEL:
asking what is the indecent word 1 have
used. ‘Indecent’ has a definite meaning in
the English language.

I am

MR. CHAIRMAN : If he want to have
a discussion on it, I am not prepared for it.

SHRI BABURAO PATEL : I yield to
the Chair. But the word ‘indecent’ has a
definite meaning and I don’t see how it
after here.

SHRI A, K. KISKU : It is very unfor-
tunate that the Christians in this eountry
are taken to be some foreigners. As soon
as India became independent, Christians
have been trying to Indianise the Church.

It was a difficult task, but I am very
happy to tell you that on the 29th November,
of this year a new Church is going to
emerge in India, the Cburch of North India,
in Nagpur. This Church is going to be
manned, is already being manned, by Indian
themselves. As a Church we condemn any
conversion with economic motivation, but
will you debar us from serving the country,
serving the people and the most down-
trodden and the most ncglected ? Therefore,
let not the Church be misunderstood or
misinter preted. We are as national, as
loyal, to our country, as anybody, and even
more,

From the facts that have been presented
by our friend Shri Oraon, I persopally feel
that there has been some mismanagement in
the admivistration, especially in the matter
of Scholarshio and stipsnds.  Because these
educational facilities it was expected, will
give an opportunity to our people and they
would come forward more and more to
enjoy modern life and privileges, It was
the Church, it was the Christians, who had
worked from traditionally old times among
these people, and probably there has been a
historical and a social condition which has
enabled some of the tribal Christians to get
them. But to say that they have deprived
their fellow tribals is rather cruel and
divisive. Therefore, I would ask the Govern-
ment to go deeper into the matter of
administration at the Central lcvel, State
level, district and block level to find out
where the error lies, and so administer
Government funds that they reach our
people in time and are also equitably
distributed.  But to  divide ' the entire
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Scheduled Tribes on the ground of religion
is something we must be very careful about.

As I said, this is a matter which is very
touchy, very delicate, and we have to think
very cautiously, but I would say that this
amendment has created a great cry in our
tribal homes. If you go to Santhal Parganas,
you will find the mothers today are crying
with a song :

o9 T, 9T ALY, A qAEA ar,
N A fetw  Tar gas @A o
T dF7 9r s fem E,
QT Frar mram g, far osgRA

It means that if you introduce this controv-
ersy of religion into this classless and caste-
less tribal society, you will destroy the
golden country. The people of India who
are living in this country are like bowlful
of diamonds will be scattered and the child-
ren will be swept in blood. This is the cry.
Therefore, I would say that religion is
irrelevant. Tribals are tribals by virtue of
their language, culture, traditions, social
habits and mores primitiveness and
backwardness.

SHRI KARTIK ORAON : In a secular
State, there should be no State-aided
religion.

SHRI A K. KISKU : Hence 1 would
say that the issue has to be considered very
cautiously and carefully.

Finally, may I remind this House of a
story which probably all of us have read in
our school days. Two mothers had been
quarrelling over the ownership of one and
the same child and they came to the king
who was a great judge and he had an
insight into the motivation of these two
women., He suggested that in view of the
quarrel the child should be divided into two
and distributed. One of the mothers agreed
and said : yes, while the other mother said :
please do not divide, let that child live.
This is an august House, I should like to
say, where all Members are sitting in a seat
of judgment I would only plead with you.
“Please do not divide the child the tribals.”

SHRI KARTIK ORAON : It is already
divided, R .
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SHRI A, K. KISKU : Let the child
live.

S C.andS T.

SHRI J. N PRAMANIK : (Balurghat) :
Mr. Chairman I have given an amendment.
My amendment is a simple one. The neces-
sity has arisen as we are given to unde:stand
that the Rajbanshis who are now included
in the State of West Bengal by Bechar-West-
Bengal tran<ference of Teritcries Act 1956,
are now 1o be treater' as suich  Mvself being
a Rajbanshis from West Bengal State, have
our matrimonial connection- with the Rajban-
shis of Behar. So there should not be any
discrimination as such, Only to remove this
misunderstandiog 1 have brought this
amendment to embody the same in the
Schedule 80 that the misunderstanding may
never arise at all. This isonly a clarification
of fact as it is. My amendment runs as
follows “in page 20, line 49, first Schedule
add at the end ( ‘including Rajbanshis fiom
Behar)”. 1 request the hen. Mirusier to
accept my simple amendment, which reads
as follows :

Page 20, line 49,—
add at the end ‘*‘(including Rajbanshis
from Behar)”

SHRI G. Y. KRISHNAN (Kolar) : Sir,
while speaking on this Bill, I shall restrict
myself to some points. Some of my friends
mentioned about the inclusion and exclusion
of certain classes in the list at Mysore based
on, Untouchability and backwardness
fixed as ciiteria. The Joint Select Com-
mittee had decided that certain communities
in Mysore Siate were not being treated as
untouchables. In respect of that much
evidence was taken in the Joint Committee.
Still in their wisdom they have decided to
keep them under the Scheduled Tribes.
These classes are : Bhovis, Banjaras, Handi
Jogis, Hakki picki, Shillekyata, Sudugadu-
sidda, Korama, Koracha, etc. Going through
the authoritative books by Edgar Thurston
and L. K. Anantakrishna Iyer on castes and
tribes in Southern Iodia what do we find ?
These wiil show that the Odda or Vodda
People or the Oddars migrated from Oddra-
desam in Orissa. They migrated from
Orissa in sea'ch of work and bread, They
were tribals when they were living there.
On migration from Orissa, they have
scattered themselves in all the southern
parts of India, that is, Mysorg, Maharashira,
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Andhra Pradesh and Madras They picked
up hard latour and th se people have no
permanent abode or residence anywhere even
now. Thoss who settled picked up the
sweeping and scavenging work in a'l the
municipaliies of Mysore State. A major
portion of this community consists of two
groups wnich are called Kal'uv-ddars and
Mannuvaddars The Kalluvadda-s are no
other than s'one quarrying workers or stone-
cutting people, The Mannuvaddars are
earth-digeers These penple can be found
wherever we go on the streets. wo:ling on
projects ; and thev roam from place to pl:ce
and go from rock to rock They have, as I
have alreadv said, no permanent ab>de or
residence They reside in temporary corical
shaped huts,

About their characteristics and customs,
they are primitive, and they are ludicrous,
They are addicted to drinks and they sacri-
fice animals to goddes<es as s'ated in the
authoritative books by Edgar Thurston and
Anoantakrishna Iyer. Even to this day, we
can see that womenfo.k of this communi'y
do not wear cholies that is, their upper
vests, and they wear brass bangles which are
primitive ornaments, as described ia
authoritative books on tribes.

Abo1it their customs, they are still living
in the same old age and are living the same
old life. They are wandering from place to
place like clans with the guidance of thzir
cheiftain calied Pedda or Yajamanudu.
Pedda is a Telugu word and Yajamanudu is
also a Telugu word. He is the only priest
allowed in their families to conduct marriage
and rituals.

In Mysore State, to whatever house you
go, if a boy or a child or an elderly man is
dirty, and if he is not liked by anybody, he
will be called as Odda. This has become a
common word in almost all the houses in
Mysore State. Because of this ill-feeling
derogatory and humiliating meaning in
respect of the word Odda, all these Odda
people convened a convention during 1946
at Hubli and resolved to call themselves as
Bovis. The same resolution has been passed
on to the Statc Government. The State
Government, in their G. O. No. M/8143,206/
GM/2044/50 dated 2nd February, 1946, have
approved this change in the name from Odda
to Bovi. I am quoting this just because this
Bovi community was not there earlier. That
iy why it hgs arisen from 1946. These Bovj
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people are ncbody else, or no other than the
Odda community found i) authoritative
books like those of Bdgar Thurston and
Anantakrishna Iyar. I also want to refer
judgement of the Supreme Court in Civil
Appeal No 401 of 1964, which was also in
respect of a litigation bv ao aggrieved party
who contended that this Vodda community
was d fferent from that of Bhovi. Now
there is an amendment by Mr, Kartik Oraon,
No. 24, seeking to delete Bhovi and Bovi
from the list of tribes. I request him through
you Sir, to withdraw this amendment.

Similarly, theie are 7 other communities
in Mysore which are very neglected. They
are Koracha, Koiama, Hakkipikki, Handi
Jogi, Ghantichora, Shi'le kya'a and Sudu-
gadu Sidha. As their names indicate, Kercha
and Korama a'e people who knit baskets
and mats from bamboos. The occupation of
Handi Jo is is rearing of pigs. Ghan'ichoras
are, as the name indicates, chorgs. Shille
kyata is a hunter of birds, taking the protec-
tion of the cow. He follows the cow so that
the birds may think that he is not coming
catch them. That is his profession and we
¢an imagine his status. Sudugadu Sidha
keeps watch over the cremation ground. The
Joint Committee in their wisdom have
included these cc ities under scheduled
tribes. They actually live away from towns
and cities, in the jungles. Thatis why I
request Mr. Kartik Oraon to withdraw his
smendment so that the Joint Committee
decision may be carried through for
safeguarding the minorities.

There was another doubt expressed by
Mr, Kartik Oraon tha. the Bhovi community
is pressing to be under scheduled caste. I
really respect the wisdom of the Joint select
Committee for having included this com-
munity under scheduled tribes by taking into
consideration then prinitive trails and customs
unanimously. They have said “Bhovi, Bovi’.
In support of the inclusion of this com-
munity under scheduled tribes, I have already
quoted from the book of Edgar Thurston
and Anantakrishna Iyer and also the resolu-
tion of the Bhovi Convention aud the
approval of the Mysore Government, There
are 14 synonyms for the inclusion of which
I have moved an amendment, No. 120 to the
Second Schedule. I request the Government
10 aceept this amendment to avoid further
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complications, litigation and administrative
difficulties.

MR. CHAIRMAN : We want the first
reading to be concluded today but I wonder
whether it is possible because I have got a
large list of Members with me still.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) ‘- We have no

objection. Members can speak the whole
day today and the reply can take place
tomorrow,

MR. CHAIRMAN
quite large, I
brief.

: Since the list is
should like Members to be

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : I have given notice of abour 40
amendments ; I should be given at least 4
minutes.

MR. CHAIRMAN :1 do not see your
name in your party’s list.

SHRI SHIVAJIRAO S, DESHMUKH :
I have forwarded it through my party as
well.

MR. CHAIRMAN : Let us see.

SHRI BABURAO PATEL : May I know
whether there will be voting today ?

AN HON. MEMBER : No.

SHRI HIMATSINGKA (Godda) : Mr.
Chairman, I have gone through the recom-
mendations of the Joint Committee and an
glad to find that in the Second Sehedule they
have provided paragraph 2A which will go to
help these communities to a very large
extent This provision, namely, :

“Notwithstanding anything contained
in paragraph 2. Do person, who has
given up Tribal faith”.

shall be included in the list, is a very
salutary provision in view of the fact that
whatever money is made available and
whatever grants are given by Government
for education and other purposes are  mostly
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utilised by the Christian missionaries who
have been very influential from the time of
the British and no money is left for the
ordinary Tribals who do not belong to that
faith. as a result of which a small portion
of the people are getting the benefits in all
respects of employment and other things.
Therefore, if a member of the Tribe is
educated, and becomes advanced and adopts
the faith of Christ or Islam there is no
reason why he should still continue to be
included among the Tribes.

You know our friend, who was a
Member of Parliament for so many years,
late Shri Jaipal Singh. He was included as
a Tribal but, I think, he was much more
educated and advanced than most of the
other Members so far as education and
other qualifications were concerned. There-
fore what I feel is that this provision that
has been recommended by the Joint
Committee should be allowed to stand.

I am surprised that Government has
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copy of a judgement has been distributed.
But even if that judgement is there, when this
provision is there, the effect of that judge-
ment will go. Therefore, I feel, it is a very
salutary provision that has been introduced.

You will also notice, unfortunately, on
account of influence that has been exercised
on such people, that the moment a tribal
adopts Christian religion—at least that is
a feeling amongst the majority of them—he
begins to think that he is someone different
from an Indian. That has been the feeling
so long. I do not know whether there is
now any salutary change in their attitude.
I feel, the tribals are being given certain
advantages because they are backward and
neglected. Those who have got enough
education and who are gstting help otherwise
for becoming Christians should be excluded
from the list of tribals.

That is one point that I wanted to make.
In any event, the Government should not
take up the attitude of going against the
of the Joint Committee

ions

thought it fit to send in an amend t to
this provision. As a matter of fact, it has
always been the practice that Government
does not interfere in the recommendations
of the Select Committee or the Joint Com-
mittee unless something has come in by
mistake. But here, 1 take it. it has been
put in after due consideration by the
majority of the Members, if not unanimously.
Therefore, a salutary provision, which has
been introduced in the Second Schedule,
should not be disturbed and at least Govern-
ment should not take sides in removing
that provis on. That is how I feel and that
is why I felt tempted to speak.

Some Members have spoken about the
judgement of the Supreme Court. If this
provision were pot there, certainly the
judgment of the Supreme Court would be
relevant and would be to the point. But
when this provision is there, that Supreme
Court judgement will have no force.
Because a provision of this kind was not
there, the courts interpreted the law as it
stood then and rightly decided that even if
a Tribal changed his religion, he continued
to be a Tribal.

SHRI OM PRAKASH TYAGI : There
is 0o judgement at all.

SHRI HIMATSINGKA : That has been
mentioned by some Members and some

1ecor
and the Goveroment should not press their
amendment so far as that is coocerned.

The provisions in articles 14, 15 and 16
of the Constitu'ion have no place so far as
the listing of castes or tribes in this Schedule
or that Schedule is concerned. These
provisions only say that no oae should be
discriminated against on account of a
particular 1eligion that they follow. That
does not deprive the Parhament or the
Government to include or exclude certain
categories of persons in a particular list for
the purpose of giving any advantages or
additional help to them,

SHRI S. KUNDU (Balasore) : Mr.
Chairman, Sir, this occasion provides us aa
opportunity to look into the effectiveness of
this Bill and also the constitutional
provisions. What I mean by “effectiveness™
is that when this provision was introduced
in the Constitution, the concept was that
we would gradually try to assimilate into
the mainstream of the development of our
country our forgotton, under-privileged and
down-trodden people of society. The
concept was that we must give them certain
advantages so that they can also have some
economic viability and also educational
opportunities to take up the responsibility
in the development of this country in
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various spheres, I think, there was no
other concept than this.

What I am scrry to find is this, Many
hon. Members have made a lot of remarks.
They want one thing to be included in the
list and another thing to be excluded from
the list. The vital point is always missed.
I would like to ask the hon. Members
whether by adding one community in the
list or by omitting one c« ity from
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Hinduism with all its Varnas a d castes
has completely failed. This is a challenge
to all of us. A Hindu, if he wants salvation,
has to go and make some sacrifice and
throw some coins into the river, Ganga, and
he gets salvation. Hinduism has been so
much polluted except perhaps two great men
who have given universal faith to Hinduism.
One is Swami Vivekananda and the other is
Buddh who, although he believed in

another list, the conditions of about 60 per
cent of the people belonging to Adivasis
and Hoerijans will be ameliorated. I
personally feel that cannot be done if you
simply go on the same beaten track for
years to come. The most important
problem is their social problem and also
their economic problem.

I would like to draw the attention of the
bon. Member to one thing. Even 1 per cent
of the total amount of money that has been
spent on all these Plans to the tune of about
Rs. 30,000 crores has not teally gone into
the developmeat of these people. Our
people in different forms have eaten up the
money and the money that has been
ecarmarked for them has been diverted by
different States to other works. The
question, therefore, is how quickly you are
going to develop this community. I see the
feelings in Mr. Kartik Oraon’s exhortations
and anger. But I do not know whether
even if you put a limit and say that those
who embrace Christianity will not get the
advantage that will solve the problem, the
basic problem of economical, social aad
educational develop of this Jnity.

I entircly agree with him that in the
name of rcligion, certain missionaries have
also spent a lot of money and this money
is sometimes uscd for other purposes. And
thereby also these people take certain
advantzge.

We should also understand another
social problem. People have been stagnat-
ing under ppression and repression of
certain  communuies and under
feudual system for years and years, They
feel frusurated. They want to be released
and they were sick of it. They want to be
free. They feel that perhaps if they go to
Christianity, they will be considered as
civilised humanbeings. They are offeied a
chair and they are treated as gentlemen,
Tbey want to run away from Hinduism,.

certain

Buddbism, gave a universal outlook to this
entire religion. 1do not find anybodyelse.
Everybody is taking shelter in the castes. I
sometimes feel ashamed to call myself as a
Hindu because the challenges are so much
and if you do not get ready to meet them,
1 don’t think people are going to take
things lying dowa.

The world over, the concept of violence
is changing. No more people are thinking
that violence means firing 8 gun or throwing
a bomb. Violence means reb:llion against
this sort of injustice in different ways.
When a rich man or a rich woman with
costly apparel worth thousands of rupees on
his or her body is looking down on a man
who is dying in the street who has no food
or shelter, this into action of the
wealthy man or woman is considered
outrangeous and people call it as a violence
to the present society. Therefore. I would
ask the Members to look more and more
into the basic issues. I would also appeal
to the hon. Minister that when he replies,
he may give an indication how to solve
this basic issue. The point looks very
fantestic. I am told there 1s an infrastruc-
ture in the country. More 1han that, the
infra-struciure of the man has 1o be built
up. Unless you build it, no development
is possible and all the money you pump out
from Delhi will go to certain sectors only
which will become rich quickly because the
receptive power of the man is not there.
The young Adivasi does not know how to
get money from the bank.,

Gandhiji had certain ideas in his own
way. Sir, I see a horrible situstion in my
own State. There is a community called
Bonda where a man is also treated lhke a
cow or bullock because to repay the debt
taken by his foretathers, say a kilogram
of rice his forefathers took from the
Zamindar, he has to work for the Zamindar
as a slave for his life. That ) kg. of rice
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taken by his forefathers has mounted into
hundreds and thousands over the years and
this man has just to repay it by hard
labour. Sir, unless we do something
positively, by simply including certain com-
munities and excluding some others we are
not going to solve this problem. I agree
you pump a lot of money for their ameliora-
tion and some Scheduled Castes and
Scheduled Trites take advantage of that. If
the Minister who is a Scheduled Caste man
sends his child to a public school in
Darjeeling, that should not be an occasion
or give him any moral right to get special
protection for his son to g:t into IAS or
any other All India Service. If a poor
Brahmin who does not get any income and
has no father comes for help, I will support
him. We have to look into the entire
thing in a different concept and I think for
all these 23 years we have missed the bus.

Let us not miss the bus again. We weie
mis-directed and whenever we come back to
this point, we have thought of different
things than what is the real thing which is
needed. This is a fundamental and impor-
tant question and whenever such question
ciops up, they have to be considered and
decided from the social, political #nd
economic angle. Unless and until this is
done, there will be no future, no betterment,
no develop for this ity.

17.00 brs.

Coming to another point, I wish to say
this. This list bas been d'awn up, it seems 10
me, with a little bit of politics. At the t:me
of the Elections, this L:st gets inflated and
then afier the Election is over, this histis
cut down. And then, there is no criterion
also. Let me ask : What 1s the criterion
leid down ? What is the concept Jaid down ?
Why should not some criterion, some con-
cept, be there ? That concept. that criterion,
is not there, Certain criterion and concept
should bde laid down.

AN HON. MEMBER : Tte criterion is
untouchabiiity.

SHRI S. KUNDU : Advasis are not
untouchables. Harijacs are there. Some of
the Scheduled Castes are not untouchables
like Dhobies, for instance. Even fishermen
are not untouchables. So, that is not the
ctitetion.
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There is one amendment which I have
given notice of. This is about the poor
fishermen community. Even 1 would go to
the extent of saying that if the fisherman is
wealthy, you should not include him. There
are certain communities and they are in the
Scheduled Castes list in Midoapur district in
Bengal. If they cross 5 miles in my consti.
tuency in Orissa, they will not be in the
Scheduled Castes. 1s this not fantastic ? In
Ass m, certain communities are in the
Scheduled Castes list. If they come to
Orissa, they are not. Is this not fantastic ?

SHRI S. M. BANERJEE: In UP.
fisherman is untouchable, but fish is touch-
able.

MR. CHAIRMAN :
touchable.

Everywhere fish is

SHRI S. KUNDU : My hon. friend has
correctly said that fisherman is untoucbable,
but fish is touchable. Therefore, we have
given an amendment and I request Mr. Rao
to accept it. I hope and trust that they
would accept the amendment because it is in
their favour, for the communities keuta and
ksibarta to be included in the list of
Scheduled Castes.

I do think that much more deeper think-
ing is mecessary in regard to this problem
and we have to see the real issues in-
volved.

=t oifyy gaw : @wfs wEieE, @
g7 ¥ fog Qa7 gk g T 7
@I 2, IAFT A TIT FIAT g 1 95 99
gula %1 a1d 3 5 gamT R gweEE
# femr ¥ a1 wg @fFF I am-
H1q g7 AT gt § fawafay, sfaqt &
G Fd AT R & fF g7 Y N «qmw
A RFA QW g1 97 aF ™
_g ¥ mwifas wifs agd §ar & «f
mifas FHfq 7 & a5, 71 guEEE
g BT FFAT G | AR g T a@
T 99 FIAA ' GHIIIE H AT
9T A Q1 3 gl A} oa@ 2
afed fagd at & @l N gy arfas
AT 9T W AT @, gEfaFd dR )
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[ wfw gvw]

o @ oar gefag ag 3y gfaang
& af | af¥q ag gfaarg 9 aF A
95t § % 35 faae @1 e afes aa
#€ & | w1 i = wifew AiRig & a8
e T {5 fefraea oY e @1 Q
§ s anfeaifadl # wfase adf ¥
ary wfge | A A A q g § swvAr
sifgardl § | § 97 ) 7w § 9% AW
FFTA Y 9T qFaAT g1 W A
fag T guiy 93 ¢, Nag 35 N a9
I aifgard @ @ & faw o
W § fow amigar § wa & qed &
g MUY IR wAT i@ agfw
frfraams #1Y g7 ¥ sarRr vl
fasft g smofear & &Y & ag Fear
Tigat § f5 @ 2w @ faad wrgnd &
§, fufew e § or gfhafedls § R
g 919 g% & A § 9wdr @), 9y
«WTH % AT ¥ w«qr @Y, ar Fefewmem
® AT Y A Y, ITHT qWAAT WELA-
QU @1 arfge | s9ife amag g fF
wfasT g3 ¥ A §

ganfa way : ot a9 faw w
afag

stafs o : & fam o §am
wWIEIN T § Ay § s Frfem-
a7 5 qudz § AT 9g sgrar wwrefae
ATy T TN F gy § a@ N
fwm qT @ ey § 1 Y SifaF AR W%
@S & faoms &, frasr ad &
=R &, aAlfa ¥ a9 F1 @ e
Tz aq-amIEqr 1 W WY Hwr =Y §
wadife ®, ag gEawa & W4T, @
fofeama S a1, ag fag & ww, =@
& &Y a9 w7 &, (FwwwmE). .,

N JAE TqE A FY-qaeyT
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1 790 @ 515 onfa fag &
o gfeom gfvom a@ awar, sfamay
mifgardt 4 a=ar 1

st geaam YA (99 feesht) @ FR
W § S ww =g A a9y £

Y of guw : awnfe ", &
19§ SNANT A0EAT § | AU FZAT qAg
g 5 o N aww sgagar AR g,
a§ gfeadt & fag & g fem @
s @t 99 fog 7 gheat & QR #fe-
R faad § 1 efam ¥ gfom 9w Wk
JAIR § GIFL 9 T7, g X AT
w2 f5 miw & fag § m, I @ o
& o & @Y o) g fow Tw O ® Wl
2 gFar g M ggi g § ghoa @
HT AEY &Y 4%aT |

A7 Fgar ag & B gfeal Y faer
T R IE T glawg s § @
¥ www ¥ 7Y arar fF gawwTr aqd
ax g1 gifeaifadl § frfmas a7 @@
#a) 7€) 2 ot ? & ag Fgarg fr frdy
w gfast a8 @ wifgr, WRW §
@ ) 3+ afen ) A W fr Aty
a8 ¥ awar, #1§ wfaE a1 giow
atg o= sa A gEH ag gfaowg agf
faft a1 fefeags & 9@ @ SEH
aff faah, ¥aw faw &Y § faad
@ oz wig A wgar | amfas A
oz FeAT & fE a1 @ wm @Y FEER
oy ar & AN N 7 fay) =g
@ W gfaar & A g EwR
Jufeaa g€ & 1 @a aifas efeniw @
T 2 gu S 3T FT N § gEH Hfww
& ¥ gAr wifgg Wik Y & Fifaw
o & Fer fr frfraoea 1 fale srrax
faed § 31 sarr mfenfeat & gt
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7 gfaumd faaedt § fosr Y @ sE
frcer flem & 5 faa N ew &
Tw X fagg #Ow § IFET ARE-
w7 faar s =g fegrg gfaafedt
), gfam gfaafady @ ar fefraw
ghafadt areger ), M @ faar @
[T T 9T & A =fgy | 7w qIE
€qFT g ) aFAT § 1 L F¥ 3 @
93T, glel F1 W @WAT a@ar, q@ A
OF UHT AT & q41 @&y | o
w faeraar ¢, or wigw FagfE @
qeregry & o7 91T SN qArw F a-
ay S @, at Agadr I Faag
e g @F § o ¥ @ qeq@
§ Yo & wal &y @53, § 1 gvan W gk
97 § 1 wer w2w ¥ gfeaT §, ool ¥
T9gd § 1 ard faugd F oF &€t gar
v sy fFegnam s 7a @
gfom wasy & T aaw w @37 § )
A oz faved # evwm agan ad wfgg)
S st TF WAl @Iem A FEr &
R uE fauzd % Fgrnar § 5 3@
w gggfad @ afgg @ a7 oy
AT wfg 1 & Sfaqt ¥ arq F3ar gy
o% st grar @ faad o w9 AR
§ g mar QAW F@r 1 qE A
€T § o 99 ¥ERAIT FE@T & | W Q)
sAY § & Y qAr FW oy & av
a9 TR HWT § IR A qauww
grard fr ag ggg At § sk sy
RN T § 99F gar qgl o
HAT | FEN FEYLAEr @ TE | TF AN
Y, oF a9 gefaE & el
faed aad &, wAad § «aE ¥ s
&Y &M | v, qar A4, 4 gg oy
farefaat &t | =g @ @57 § 99,
Afew gw ag Ted & fr g AT TR
TET RN FT, AR dq_ QA _FY,
WA @ IFR S a3 O E, g7 &
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FET W o1 § T JTr N § I w92
MO g agaa & 1R F93 o §,
Y F o F93 iy § IR F A w9
a1y § @t 9 da @mw 3T fqor @
mdm NN ATl @ QW
sk gat & w1 w7 faar
73 wg@ @ W4T, 98 &€ g fawy €
dar frar, Az sgT Y @ A AN @
gy 5 a7 o faefar #3 sar &
affa forgd Y aamr @, SEF and
o1a ¥ o) agir §, g FgA weAl oy
YA Fgaragar g f5 ag ot wma
¥ TFUT § AT FA FET gy
...(FmEeR)... awFd A ertfas
e W 3T ag § 1 de dlo wmre
(Ta) ST as8aEE o N qeny Lol
& TrIEeq FY I@ 9T &, Ot ;T IR
oY g@ TgEA A P ag Ay wert-
fos greaw § ag @ R Aw-gEE dar
R 1A FgAard 5 oz o ¥
st & WA ¥ qar frar @ 9 g
FZIT & 1 g ORI § FF gurk anrer 3,
forg @Y= ¥ 3g A A dar fo
g1 9R gEd wifawd ofedy. g,
grfas wifs wq @ a3 A gT @
gadl § AR gew fagrd o ot amwfas
wifa ared @Y qrag ag gAR WY £

SHRI P. R, THAKUR : This is a very
controversial Bill. I request Government
to withdraw it and re-commit it to & Joint
Committee,

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Esseatially, this Bill deals with
delimitation. The other thing I have to say
is that the fisherman community of Andhra
Pradesh, Besta, Gangaputra and Gudla
should be included. There are two or three
amendments to this effect. I hope Govern-
n.ent will accept them.,

Many other things have been said about
Buddhism, Islam, Christianity and so ea,
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[Shri Bakar Ali Mirza)

That requires little comment from me. We
have to consider what is the basis or cri-
terion of protection of the Scheculed Castes
and Scheduled Tribes. Is it on the basis of
poverty ? Is it because they aie poor, that
they are protected ? Is it because they are
being persecuted that they are protected ?

Or is it because the society was such that
they were under-privileged and that dis-
ability has to be removed and they should
be given equality of status. The point is
regaining of status in society because a
Harijan is as good as a Brahmin or a Mus-
lim. That has been missed comp'etely by
our Government and Government policy. If
the question of status comes in, once you
acquire that status, you should be removed
from the S.heduled Castes and Scheduled
Tribes.

They talk about Islam, Christianity and
Buddhbism. As far as I understand Hinduism,
a Muslism, a Buddhist or a Christian can be
a Hindu because the essential principle of
Hinduism is that salvation is through many
ways, unlike Islam or Christianity whose
conception is that salvation is through only
one way. Once they accept that principle,
then every religion can be within the Hindu
fold.

Now, the social structure is quite
different. Once status is gained, the problem
is solved, and for that Government has not
tried. I know a gentleman, Dr. Mandal who
applied for a job to the UPSC and he was
not selected, but he was offered a job under
the Scheduled Castes Lists. He said he did
not want that, that he wanted to compete
on an equal basis. He did not accept that
job. But today there is a race not to get
out of these Scheduled Castes and Scheduled
Tribes, but to get in. Is that the success of
our whole policy. A man like Shri Jagjivan
Ram or my friend Shri Krishna can compete
with a candidate of any caste and win aa
election in any place.

SHRI P. R. THAKUR :
exceptions.

SHRI BAKAR ALI MIRZA : There are
hundreds of peole like that. But these
people never think of fighting on a general
ticket. )

AN HON. MEMBER ; They will be de-
feated.

They are rare
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SHR! SURAJ BHAN ;
was defeated.

Mr. Sanjivayya

SHRI BAKAR ALI MIRZA : There is
a history bebind it.

AN HON. MEMBER ; Dr. Ambedkar
was defeated.

SHRI BAKAR ALI MIRZA : You talk
of Ambedkar, Ambedkar was the only man
who considered the W-lfare of Scheduled
Castes, on the real issue and he made the
whole community acc pt Buddhism and re-
nounce all the privileges, scholarships and
other benefits that the Scheduled Castes got.
That is the real movement.

SHRI P. R. THAKUR : Dr.
could do it, we canaot.

Amedkar

SHRI BAKAR ALI MIRZA : His
followers did. Theie is Shri Bhandare.
So, the approach is different. Even the

status you get not by becoming Minister or
IAS Officer, but more by becoming a Gover-
nor. Once you make a person a Governor,
he goes everywhere, invitations are there,
they have to eat with him and so on. Not a
single Goverpor has been appointed from
among Scheduled Castes or Scheduled Tribes.
Therefore, the approach of the Government
is not correct in spending money, though
that helps in getting votes for a particular
party, but the real service to the Harijans
is to make the people of India. whether they
are Harijans or Muslims or Buddh'sts or
Christians, feel that they have equal status,
to hold their heads high and fight on the
basis of being a man and not on the basis of
being a Harijan or a Muslim. Therefore,
trying to get privileges all the time, grabbing.
is not how nations are made. The nation is
made by making every person in the country
conscious that he is equal to others and can
hold his head high not only in his country
but in the world.

SHRI P. R. THAKUR : I do not want
to make a long speech. I am displaced per-
son from East Bengal, You know very well
that lots of refugees are coming from East
Bengal and have been dispersed to different
places in India. In this Bill some sort of a
provision has been made to extend the
privileges that are given to the Scheduleg
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Castes in all the States ; only in the Anda-
mans I think, in the absence of a notification
by the President, a list of such castes has
not been prepared. I tried very much to
rectify this great injustice and requested the
Government to have the notification issued
from the President in order that the Schedul-
ed Castes that have gone over there might
be included in the list. Government turned
a deaf year to that. I am sorry for this
attitude. I now expcct justice from Parlia-
ment, In my notice or amendment I have
suggested a modification for this purpose.
1 hope the House will approve of it. Besides
this, the'e is one caste, Scheduled Caste,
Namasudras, in Orissa.  Unfortunately this
time, it has been omitted from the list. I do
not know why. There are Jots of refugees
belonging to this communi'y who have gone
over there and have been rehabilitated there ;
but they have been all thrown out from the
list I still expect the Government to take this
intc serious considciation and set things
right.

But why the Scheduled Castes ? How
long shall we go on extending our reservation
for these people ? If the Government had
earnestly worked for the improvement of the
Scheduled Castes and Tribes, I think all
there questions would have been ncedless,
even this period of ten years of extension
of reservations for them. But the Govern-
ment is not doing that, and that is pretty
bad.

My friend on the right says that every
Scheduled Caste should come to the same
footing as that of other human beings. That is
impossible.. ( nrerruprions.) You know very
well what happened recently. One ICS
Officer beloning to the Scheduled Castes was
recently made the Chicf Secretary in West
Bengal ; in two or three months he was
considered unfit and unsuitable. Why is it ?
Another ICS man has been taken in his
rlace. I do not understand why he has con-
sidered unsuitable. In that way the Govern-
ment has inflicted capital insnlt on the
Scheduled Castes of West Bengal. Govern-
ment should take these things seriously ..

SHRI BAKAR ALI MIRZA : Fight
that injustice

SHRI P. R. THAKUR : The Scheduled
Castes are considered as sub-human beings ;
that is why they want some weightage.
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SHRI BAKAR ALI MIRZA : Once a
person becomes a Muslim his status differs.
Treat him differently. Nobody is untouch-
able,

SHRI P. R. THAKUR : You do not
know ; you have never suffered from un-
touchability ... (Jaterruptions) 1 was a Mem-
ber of the Joint Committee. I tried my level
best to see that justice was done to these
people ; I think we have failed, There are
lots of defects in it. It should be sent back
toa new Joint Committee. I request the
Governmeant to do it and I hope the Govern-
ment will agree to it.

st @R wm (gvEEn) oy
q3tey, @ faq qv e & fA7 o0 ¥
oH o) gug fear &, gad fad & smaR
a1 a1 § 1 F 3@ w1F X faw oF-
A T @R F Aifeg § amr wwgar
grzafagay @y & fa¥ @ A
daq FY W A% Agr W 1965 ¥
FIFIT ¥ uF T/ g oY, Faasr am
ANFT FAA a1 1 IAT g fawl@ &
oY, 37 fawifara & qaqiz 1 awfar
mgar f5 fadas W @ ad am,
FFF agt X FE N s 3w AG
3 g7 f frodaw & faems a9, 39
fad ga A9 ¥ deq g @ few
sy f gt ¥ g9 Feea F1 we fRar
i arfy ¥ MAEfEd @w @ I
sk 3@ A ¥ Q@ @ fawfam &
gg fare & ¥ 9  qu fa@r a1—

Report on the desirability on the revision of
the list of Scheduled Castes and Tribes :

“We regiet to note that the listing of
these Castes and Tribes has more or less
created vested interests.”

¥y =% wawg § B AwT g
frue @ wu &, swafafady @F WA
afwrdr & 1 9g foed § ¢

“Their inclusion in the list is regarded
more as a coveted prize than as a re-
fiectiop of backwardness.”
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[t o= W]
o T § ¢

“The Constitution does not provide
for total liquidation of tnese lists..."

W gifgee @lar @ wmw ag a@
[T IV I I FEAE

“The Constitution does not provide
for total liquidation of these lists at any
time, but promiuent social workers and
political leaders outside the fold of
Scheduled Castes and Scheduled
Tribes..."”

CILE ol
“.and a larg= number of officials
whom we met in the course of our
enquiry, asserted that in the interests of
national integration..."”

qol FT a1 fqagrET 396 WA W
ga I awy §

«...the time has come to do away
gradually with the privileged classes...”

T fufasss s Fam & gamn
TR I WA FEAE
“..In any case, the consensus of
opinion expressed before us {s that
emphasis should be on the gradual
climination of larger and more advanced
communities.”
IaF A9 ug g% e ey arfe
g T TA—aATX ¢ #R  uEaree
FAEAT | A AT H TR @
fs Tt fasde &7 foar oM, AR
Frgfrdts o god ¥ e fear sma
@ifs Tt @ A Hqrare 7 93T a9% AR
foodam @@ § 91| AT TEAEe
Wi @ v I FAE A foe
Y qrad &7 g ifaarie § @7 1967 ¥
waas far ar | 3EF AR aifaariee A
A 3 | 9AA Y TR T Afe
IaF 17 TaANe fEx saRdr F3 aT
T 9w Tw wRfar gafs
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faee wer & s Afew oo FeardTm MY
qW 7@ & fag 39 faez ¥ ¥ orwge
FE F a9Y AR FRET &Y gage foar
MG I NN NF 551 &g &
aw AR wEAws FgfAEe ay Wt
oifrar T3 & St fe? gu o §
I g5w T faan gafag oiw am
¥ 917 7 faaR g s Fgy aw f&
g 39 faw adf @ @ wwfve aw @
frardma A8 dey &1 3g A &
19 2 | 98 At 39 fawe fY FW F@r
qUEdt ot IfET AT IAF FEIT FAT
e &, NI EaTws FRgfadle & @
¥ mfae sAT SEAY 0 & swmwar §
7g TF A faw § Aifs AgPes FEq
TE AT A FgFF W IR
WM | TIF J 29 A9 & 1@ AT I]@A
fF 373 ggF o fag g 1 L. (-
qm)...

# amad qA OF cngE A @A
aTEar § ) 7 ) qede ¥ gy foare
1 § 5 sareee dRde FAY Y foovd
FwaR R gmfawest ar @3 §gq
goiel ¥ @19 G FT o JE oo
afpT e R @ F wrg FgAT 9gAr §
f ag fad aY fass 159 49 7Y & ofewr
I 9 AGAHS FY ATE ¥ 234 give-
Yo m fFr T Sifs ga Fe &
@t sarer § | & saTge A A A
fiE R afs ©F A9 wear @A at
fFlgR IR RN agIw @
g1 GUW qFd & AfeT qgi @1 wEwde
¥ sarge JNFE FAE F AR W wiAw
T & 2, IgFT T e Fr gUT FT
far 1 & zr Fa@r g B wEAde
£QTE FAN AR AT JFFE FAS A}
foid G e @A Fi ) @ a@gw
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FHRFE AT arag qaw W
g & )...(mEEw).., § =w@ar g
i agde ooy sz A atfew &
& | g9 9T § o 5ad I Y S
W @ maade A g9 fear & fF
feges g wR s wfig ¥ ogw
sifasg § s sy @t ag [sYes FRe
TR 1A quar g Fad sq A § A7
IgN meAfafadt @ & S ?
fag & maTa & w17 FAFT F FW FA
& foq o zremen o § @Y ;T IAE
FrEaead @eq 2 war g 7 & wmgar §
& S @1g gare far s3I Ww
ITHY TFATE G 37 g a1 g faw @@
FTaT faer FEAAAT | I@  ATHST T G
# naqE & Uiy A—Iad
T FY FSF— J@IMART FIT § |

ganfa wgeg: = fEst @
RE |

=t vt fag (Vgaw) @ & s
am fae & &)

ganfa w@em: et a9 faw
§a &

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : Mr. Chairman, Sir, I rise to
congratulate the bon. Minister Jor moving
this Bill, and I fervently hope that this Bill
will meet with support from all corners of
this House. Sir, the question of compilation
and additions and alterations in respect of
Schedule 1 and Schedule 11 in the Consti-
tution of India has been plaguing this
country for years together. The framers of
our Constitution, to whom we are most
liberal in paying tributes, have failed in this
respect ; tha* they have framed a Consti-
tution which, as a lawyer I am pledged to
uphold and, as a Member of this House, I
am sworn to uphold, is to say the least, a
bundle of contradictions. Our Constitution
starts with declaring to the whole world that
untouchability has been banished in India
and yet compiles a list of those castes which
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have got the stigma of uatouchability and
enjoins that there shail be a machinery set
up to safeguard their interests. I must pay
a tribute to that giant among intellectuals,
Dr. Ambedkar, who foresaw that the
ultimate aim of our Constitution is to evolve
a casteless, secular society, a society with-
out caste or creed. Yet by way of traasitory
provision, the framers of the Constitution
provided for reservation in Parliament and
State legislatures and in services. In spite
ot the Constitution having been in operation
for several years, we could not create that
casteless and creedless society, which was
the dream of the founding fathers. There-
fore, this Bill has to be welcomed, if not
for anything eise, at least because there is
an bonest attempt on the part of the
administration to remove the irrationalities
and anomalies in the lists and the area
restrictions imposed upon the scheduled
tribes. That is an attempt which is to be
welcomed. But the story of revision of this
list is a long story of sad cvents,

Mr. Deorao Patil has rightly said that in
1952 he had drawn the attention of the
then Prime Minister to the existence of these
anomalies and the urgent need for revision.
Panditji was prompt in coming forth with
an assurance that he would do everything
possible to see that the anomalies were
removed. That assurance given by that
giant in politics and towering personality is
being fulfilled today so many years after his
death. In between there have been three
goveinments, three Prime Ministers, half a
dozen Social Welfare Ministers, three com-
mittees and one or two Joint Committees. I
really congratulate Mr. Hanumanthaiya that
what was started by Mr. Asoka Mehta,
what was dreamt of until his death by Mr.
Govinda Menon, is being achieved by him
today. He became the Chief Minister of
the largest State of India throush the
process of demccratisation. He came from
the stock of the peasantry and as a student
coming from the same stock, I welcome bis
coming into-power. It may be the will of
providence that tbe cause he wanted to
serve may be better served by usheriog in
his era of power in New Delhi by the
passing of this Bill. I wish him every
success in getting the support of the House
for his Bill.

Coming to the amendments, Mr. Hanu-
man'haiya bimself has expressed difficultiess
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[Shri Shivajirao S. Deshmukh]
Even during the proceedings of the Joint
Committee, there were cases where the
minister in charge had to say clearly that he
did not re accept such and such recommen-
dation of the committee and at the
appropriate time, he would be forced to move
amendments. References have been made
to the provision removing the concessions
and privileges to those who aie converts to
Christianity and Islam. People forget that
by recommending the removal of privileges
to the converts, we are encouraging more
people to become converts. Is it not a fact
that missions in India are flooded by
foreigners and foreign money ? They go on
unciiecked, deceiving the poor tribals living
in forests and go on spreading Christianity
here Now we want to put the official stamp
through this Parliament on those who are
converted to Christianity and say, you have
become advanced ; you are not entitled to
these privileges any more. We fail in our
bounden duty to see that the religious
interests of our people are protected and we
come back to the House and say that because
you are converts, the privileges should be
withdrawn. I submit that if at all, this has
to be admitted by way of a challenge

Let Government come forward with a
spcific proposal that there shall be a means
te:t, that a person whose annual income is
up to tke level of an income-tax assessee
would be de med to be Tribal. and if it
comes from agriculture, let us say that an
agriculturist belonging to the Tribal class,
whose income is up to the basis holdiog,
would be exempted and would be dec ared
a Tribal. If one attempted it on those lines,
there would have been a rational classifica-
tion of Tribals. But we are pot prepared
to classify the Tribals even by applying the
means test and then we come forward and
say that those who are converts to
Christianity and Islam should not be given
those privileges, forgetting that there is a
Supreme Court sitting over our head, that
our Constitution enjoins that ihere shall be a
secular society, that there shall not be
discriminating provisions through Acts of
Parliament.

Therefore 1 appreciate the difficuities of
the Law Minister that he is perforce asked
to enact a law which, per se. is illegal. To
expect the Law Minister to come forward
with those amendments and to accept those

NOVEMBER 24, 1970

Orders (Amdt.) Bills 280

amendments is the least which this Parlia-
ment could do.

Coming to the various Castes and
Tribes, much ado has been made. I was
told by a very young man who has returned
from a foreign country that by passing this
Bill we were perpetuating and permanently
dividing Indian society into several Castes
and Tribes and were seeing to it that Indian

ssociety did not unite. While nobody will
deny that all attempts should be made to
unify society, no attempt should be made to
divide it further into castes and tribes.

What has bappened to our picture of unity
of society 7 As long as that picture is mnot
going to be true, we must rationalise and see
to it that certain privileges, which are due to
the people and which are enjoined by the
Constitution to be reserved to them, shall
continue to be reserved to them as long as
they continue to be backward Tribals and
require such privileges. It was in this spirit
that the framers of the Constitution wanted
that these privileges shou!d be limited only
for the first ten ycars. We went on
increasing that limitation. I am sure that
mere increasing this limitation and mere
according th:m privileges, reservation of
seats and reservation in services is oot going
to uplift them.

When it comes '0 funds, we say that
because of pauc.ty of funds it is not p. ssible
to provide enough funds for Scheduled
Castes and Scheduled Tribes. We go on
repeating when we discuss the reports of the
Scheduled Castes and Scheduled Tiibes Com-
missioner that funds which have been
provided are much inadequate compared to
their numbers. 1f there is addition to the
list and if more people come forward on the
basis of added reservations and demand, not
by way of mercy but by right, more funds
and privileges, this House will be only too
willing to give them,

Coming to my smendments, the
Maharashtra Government has recommended
the inclusion of Banjaras in the Schedule of
Tribes. People say that Banjaras are an
advanced people.

MR. CHAIRMAN : You can speak on
your amendment when the amendments are
taken up.
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SHRI SHIVAJIRAO S. DESHMUKH :
1 have given amendments relating to various
States. In the case of one community,
through this Bill a situation has arisen
where in States like Himachal Pradesh,
Haryana, Chaodigarh and Punjab, these
people are Scheduled Castes. They d» not
want to be in the Scheduled Castes list.
They do not suffer from the stigma of
untouchability. Their unanimous demand is
that they should be removed fiom that and
included in the Second Schedule. But here
the Government is not considering that.

Their largest population is in Uttar
Pradesh and the second largest population is
in Macdhya Pradesh. They are deleted from
there and are not included in those Schedules
because the reactionary governments in Uttar
Pradesh and Madhya Pradesh are not
prepared to give them the minimum privi-
leges which are their due. When the
Manarashtra Government recommends it the
Government comes forward with an amend-
ment saying that they should be included in
the list.

There are certain other castes - Dhivars,
Kolis, Otaris, etc.—who have nothing to do
with Gonds. Various High Courts have held
that the Mana Tribe, since it has been
mentioned as sub-Tribe of Gond, will not
be given any privileges. Their demand is
that they should be included as a separate
Tribe. Similarly, the Otaris. There is no
caste in Maharashira which you can descrioe
as Gond-Otari or as Gond-Mana. If there is
no such caste, me e giving amcndments to
include such castes which do not exist, will
be a tarce. Therefore I plead with the
Minister that he will give due counsideration
to the views ¢xpressed and see that at least
certain technical amendments are accepted 0
remove these irraticnalities.

SHRI B. P. MANDAL (Madhepura) :
Mr. Chairman, Sir, I do not know how so
much heat has been generated on this Bill.

I would like to make some very reason-
able suggestions, So far as the Lists of
Scheduled Castes and Scheduled Tribes are
concerned, I think, almost all the communi-
ties that are there should be included and
there should be reservaiion for them. Ido
not want anyone of them to be de'eted. But
1 know of scme communities at least in my
State about whom I have got definite know
ledge which have not been included. For

AGRAHAYANA 3, 1892 (SAKA)

Orders (Amdt.’ Bill 282

example, in my district of Saharsa, in Bihar,
there is # community known as Julaha com-
munity. That community is in large number.
I know of one Assembly constituency where
about 40 per cent voters are from that com-
munity. Their social status is very deplorable.
It is strange that this commugity has not
been included.

Then, T would like to invite the attention
of the hon. Minister to SI. No 20 of Bihar
List in the Schedule of the Bill. Here, I
find that these communities, Pan, Sawasi,

Tanti and Tantwe have been included.
Jiulaha community also belongs to this
category. As a matter of fact, it is the

same commurity. They have i..ter-marriages
amongst them and their sccial status is in
no way better than any of these communities.
But it is strange th:t this community has not
been included. So, I would request the hon.
Miaister to kindiy see that this community,
Julaha community, is iccluded.

When I see the List of Haryana, at SI.
No. I8, 1 find that Juiaha community has
been included in the Schedule Julaha and
Kabirpanthi Julaha have been included there.
But it is strange that in Bihar, Julaha which
is the same coramunity has not been included.
As a matter of fact, uptill now, not a single
Julaha has been elected to the Legislative
Assembly. 1 have got information that not
a single of them is in the PC.S orin any
higher service. They are untouchables.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K HANUMAN
THAIYA: : What is their population ?

SHRI B. P. MANDAL
tion, I think. will b2 not less than about
15-20 lakhs You may kindly get the
information from my State. They are the
same community.

: Their popula-

There has been soms improvement from
the previcns Act to the present Bill.  In the
original Act. in Sl. No. 18 of the List, only
two rames are included, that is, Pan and
Sawasi. There has been some improvement
in the present Bill that they have included
Pan, Sawasi, Tani and Tantwe. 1 would
recommend that Julaha community should
a'so be inscrted.  Ju.aha community is the
same community as Tanti and other
cominunities

So far as the reservation of Scheduled
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[Shri B. P. Mandal]

Castes and Scheduled Tribes is concerned,
much heat has been generated in the House,
1 think, so long as there is caste system
prevalent in the country, there is absolutely
no justification for dopping the reservation
for these people. They are sub-human
beings. We should ro on continuing their
reservation toth as Scheduled Castes and
Scheduled Tribes. I do not understand why
my hon, friend, Shri Bhandare, simply be-
cause he has changed religion is not pleading
for these people who have changed their
religion to Buddhism. Why they should be
excluded from the List I cannot understand...
(Interruption)

SHRI R. D. BHANDARE (Bombay
Central) : You want Buddhism to be a
caste.

SHRI SONAVANE (Pandharpur) : Even
about those who have been converted into
Buddhism, still some of them claim that they
are Seheduled Castes. They get a certificate
from somebody, from Mem ers of Parlia-
ment, and avail of the facilities given to
Scheduled Castes,

17.45 brs.

[Mr. Speaker. in the Chair)

SHR1 B. P. MANDAL : In the
present set-up of the Indian society it
is  highly essential that we should
continue reservation for these Harijans be-
cause these people have been lorg neglected.
They have been subdued, suppressed and
down-trodden since thousands and thousards
of years and for maby more years to come
reservations should continue for them and I
will support it.

But, I would say that besides these Hari-
jans there are also other commurities among
Hindus who are also backward and Govern-
ment should also not ignore their claims.
For instance, I know there is a Backward
classes Commission but the Government does
not take into considerstion the recommenda-
tions of that Commission. 1 know of some
communities, There is one community called
Teli in our State. If any body is going to
a certain place on a certain auspicious occa-
sion and he sees & Theli coming in the way,
then he considers it an inauspicious omn
and he postpones his journey. The very
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sight of some communities who are not here
in the Scheduled list the Hindu society con-
siders inauspicious and the Government is
sitting tight reg:rding the conditions of these
communities. I would recommend that be-
sides the Scheduled Castes and Scheduled
Tribes Goveroment should see that there are
other backward communities in the Hindu
society and for them also this Government
should do something. They should also
make, if not reservations some other facili-
ties for them.

With these words, I would once again
say that about the Zolha community in No.
20 there should be its insertion and it should
be inquired from my State whether it is
not a fact that Zolha is a backward com-
munity and apart from Zolha Tantis and
Swansis and others also should not be
ignored. I do not understand as to why
when all India is one and one nation, a
person who is a Harijan in onc State when
bhe goes to another state, he will not be a
Harijan. Similarly, in my State I find
that there is such a discrimination from one
District to another district. There is one
community called Bhoomis. Now it has
been said that they are a scheduled com-
munity in Patna and Tirhut Divisions but
not in the neighbouring districts. As a
matter of fact I come from Saharsa district
and I am in public life for a long time. I
have not come acriss a single Bhoomi in
my district. There may be one or two or
ten or twenty or hundred. Though these
Bhoomis have been inserted, I have not
con.e across any Bhoomi in my district.
They are scheduled in my district, but I do
not understand why Zolhas who arc there in
large numbers not only in one district but
even in the district of Dharbanga and many
other districts have been ignored. This
commurity I would strongly recommend for
inclusion  along  with untouchables...
(!nterruptions: Zolhas are not Muslims.
They are backward. Mr. Brindaban Swansi
is an MLA and his community is scheduled
and therefore he has got an opportunity to
contes* election. Zolhas have been included
in the list of Scheduled Castes in Haryana.
This s listed as No. 18 in this list, but
this community s not included in my State,
They are more backward than many other
communities in the list. There is not a
single M. L. A. from that community, who
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has got the opportunity of sitting in the
Bihar Legislature. There is not one from
the Julaha community in the P. C. S. or
apny important service. Their lot is miser-
able. They ars untouchables ; they are
poor people. Mostly they are used for
lifting the palanquins on their shouldets of
the rich people, lan lords and others...

SHRI K. HANUMANTHAIYA : Pro-
bably that is why they are calied Julahas.

SHRI B. P. MANDAL : Therefore, they
might have been called; 1 don’t know.
Long long ago they m'ght have been convert-
ed from Muslims or some such thing, I
don’t know. They are koown as Julahas.
They are in large numbers. They are very
poor people. They should be scheduled as
Untouchables. Their social status is very
low. I would strongly recommend to the
Governmen: and to the hon. Minister to
look into this.

&t Ay fmy (F0%) : A 9w ¥
agwr § ag srAar wngar § 5 A9 wvo
dre Fo grTo Ao T FY A FA THT-
= O @R & fAg w31 91, g IR
T ar g

MR. SPEAKER : He said that he had
no written statement, and he was speaking
verbally. What could I do ?

=t vy fawd : 5 Faw 9 g,
e TE G A ¥ gAET 2T |

WEA WA : IFFT HI1S FATT &)

2

t wy fowd ;. o0T g A 1 gH
IR AR AT gar g fF Ay W av
Sast ff ag quAT q@aw €

SHRI KAMALNAY AN BAJAJ
(Wardha) : You may satisfy yourself why
the Minister has not been able to place it on
the Table of the Hous: and report to the
House,

MR. SPEAKER : He did not know
sbout it. It was allowed in the morning
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under Rule 377. He was just having his
own pencil-written notes.

st qyg famd: 9A% gw ¥ aum
g7 | 919 SAY AT FIEX AT AG |
ot Agf @Y w9 FAET |

weqer WEAW : ag 9w ar T
I A @ |

st vy famd : oF wEgAqW AmET
a1, zafag gra IaF) JeraT ¢

AEq WEIEY ¢ qg Y qAFT L.,

ot g faad : Y I wEd P
& ITR & 3@ § Avav Swav &4

qAN WHI@: FUX gz qQwr
nwmaﬁ':ﬁtw%ﬁ@mﬁqw
FLA0 8 AR Al aQF ¥ A s
XA arT qaw § 1 Ay g W) A
Qar 2 5 7 N NS fafreex FT gAaT
R A T grar g

st vy foamg : g7 @ @ic T
97 qt mf &

HeqeT APIW : AT 9T § I A
NaX a1 A7 ag dar g & i
¥ &€ a at @ g1 W qArsmar )
N FRE N RE faay aqr oy &
FEARIT AT E OR N agi ¥ oy
1o T IMR AT ¥ fag 97 a1
g ARE 4% @ yar w wmr g
W OWE A AT A e wwr g
ar ga¥ Iga ¥ af Tww 5 |ET ar
e g |

=t TATEAIR et (TET) o
FET U fF g o @

QEQET WEAT : T WG TGAT 90
@ &, IR F§ @I TG gy
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st agew wfgEr (AwAnr) ¢
g afafgs gra st afvdzs @@ far
T 2, 9HIT A AW FR@T§ | EGR
R #F g wifgal 1 Ser A0 @r
o gg F fAgrar st w22 /A
gHariz gu Ay E 1 Tw AT AER
F g7 vaw f5y § f5 algges ez AR
fegee aresw FY IAfT Y, I JTFH]
g, A% ¥ gugm g @, SAw
amArfa® T@T FAT @Y, SAFT Ay
gET weE 1A AT ¥ qgeAl 7
Frages Wt zw ag W@y & fF a@rw oig
FAT 79 W I {egss FRE AT FILT
Fresw a1 g1 ¥ §1 I ag afq a9 @
& ¥ fazarm @ B qU wrigad degee
FTee HYT fegee aresT aw wrn |
FER & o 77t ¥ wr mrAw, T3t
¥ dar a1 F7 ag ad a3 R
@ TR §T axde fradma F7arqan
fom Y e o7 w@T 2, @F AR ¥ AT
1 qawg A9 ) e A ey am,
frast 7 Sier S, zEd A} ¥ AW
FrE 7ANT AL

ag s wifgat S e @y § AW
Ial a1 wadg A4 &) g S WT e
19 ¥ 1 919 a1 & 91 W@ 2 zaEr
AqEE § ar I uTHIT @ F gaed
WEfFIT A qua A w7 af
gm ok mfeaifaadi &Y ar ag a
et Mgt gz oar § Ig w@Ear
I & fag tar 77 @ & arfs ag
A g oid AT N Ny YeFEs £ ag
X FF daar AT g1 3 & fag
&R # faar @ arfgy 5 sifax
T FRW § fF gt Wil dE@r o
WHEND T N o aF 9a
foce § adf oY 1 X ag «fafa A<y
o e ¥ gerd B Asr afgew
@ gar o1 &g ger fear war  AfFA
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g2 T ¥ W gerar mar & ) uF qfed
St § Fredik & gat S, ag FeEerd
9 W AW ag Al St & W
fea wfgea ar o5 d3ges Free &0
HIGH FRAR FT  Feqrgarat qgq A
dr 9z wfgzar 48 @M1 G I A
gt gra ¥ adi g awar ) @ feafa
¥ yq gz wzar 3 frooag a8 TR
Fiez #1 & A AILeT Free @A A0lET |
...... (sa=gra)..... A ¥ B W
am o famx w3 =afgg f& o @
z7 ¥ a9 gt wifyal A 9T @
g, afpT wewre ¥ a9 fraar 9T R, @1
faar qar M, 7z & gl Fg aFar
gw Al g% gq@r g fF 5T e aral
# fyar qar a9 frar g gfeow o
sfearfeai & ama gg # ¥ Q@ fagrd
dar gefeagdz § @9 g 8, sfawy
TgEIT AT oIS g 971 FIR
TF 1@ &G §7 Qeefoaaic T § av
25 g T7ar NG & fag, gefan &
farz@ a@ & gIgrar 21QY J\@A &
fag A Tw@r &= @ w@r 2 afsT @
g ag g fratarf dar 5§ HA 9w
9w & fau @x frar s &1

zafae axwr # 38 § gz F@ar 9fzg
f& afas ¥ ofas qar = = faar )

TER AN ag 7w § 5 garm W)
FAT QG T WX [gEIT F q4Ar
T HAg T Y @A F aqEd 9%
AET GEA @ A f) o AfaF §
afas g TRt WaEe FE@T  9IfEY
foo ¥ fF S god w=F @1 @i
a8 I 7 9 g B ew-afad s
Farg A gy gad feafa & sy
tok gz TFAN AT qA AT AW
& 93T F7 ¥ F9 wiwaHe ¥ @ a¥
D aEsfE fag ot ¥ gdF aftadw
53 foar & 99 ag glaeg A fresy
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aifed, &Y ¥ Fg A ¢ FF e
afcfeufs § s wiafad fran g,
WA W | IR 3g wagd ¥ w-
af@dr frar 3 wx fgg @ #
FJT A SR QA ag FEfq AT
o% Gig #T AU a9 A I ) A
37 Y A gEa W) gmifas fefy
AT WG AT I FTUF WA AR
fedt FAFI a9 W1T AT FARI I a7
fe sk Mg afeq =gTEr @ @ ITH
g W 9§ avger «dF I3
¥ IY g wad 1 ) FOERT FATH
are WY AsYes FTEE FT ARHT AT
FIE G WA )

afFx gz tard FAwT 9@ar g a
HHAAT T4 FL @1 g ar I A
FIFMIT AR FQ § GIET FgH< aAd
) atog feafa @) sy & anfus
w®y F0 ¢, amifas qgg smar § ) afe
1 & Eard a7 Ay a¥ ) 37 F1 wifwF
feafa 7 gad @ afm 87 = amifas
W AP & 8T F A= gy usfus
T o g1 g e gAr g0 A
A AR WA queT g A v 2 e
T wan ¥ fau 5% 5 @i
M T w9 W F 5 qg ed-gfeada
T 57 gr w1 fagw wgAr
T 0T 8, I VYR TR F AR
¥ gy omar &, weaw A Wt Sy #
@A § 97 1 fazame, 91 w31, 99 1 39
W QAT 1 g 1R AT o B A &
Mo s % YoFw swgam
g frra art @ f5 g foe g aw
% o1 # gy Afe-fam, faar s@r
gz a@ AP IT Y IF &IA
QAN qA g | ag R AR Afa-
faarer anfz o7 & @7 WA & oK fFa
et Hfark a7 sy Jag AJ P
ST 2 fFqFaw 99 A T FgER
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STl ¢ 9 A grEd A€ gaw @
T F 37 AYi ¥ @rg WY af =wEg
g =ifsg 94 s § w1 wifa
aff azq w199 £ Jifa ¥ gav
@AT Afgq | g & gEAHEA Y war
g AT o @ wrw @ gaanm Afwa
R geR o) Afafara A § ag
TAT WA § ) 36 AE AN FE gy
fmé g7 ST Ay @ as @
QY 9mr 2 AfFT 9a 1 swifa =@ &
vifs # 98 § sgaq @Ar w@0fgg | AT
o) guiva gt g 31 @1 f5 ferg 9w
TE @ @ UF A gl 9T | W9
T g fFd dfea & fs sl @
Fgm ofed 1 #17 qfea ? X isa &
FI A G IAY ¥ AEY | Iq AG
24 grg @A) AV TF  HrIA JAI«
R g I@r g 9Erd 3 3| ER
agi @t Fg far g <@ & aw
IMF AN LA A P avd 1 5
I ¥ agi F1% AR wfaat a8 g I
Aagagmyu g H 3 anat @<
g A faa= agi far)

T, 5 s wifaui & oA & I
f& arega ¥ i gs waw A fEm
T | Y F AT A ey FYEE w7
fo fpar 1 WY ¥ ag wid de@r F
) A& Waard 9314, qraEr 0
e ¥ ) AT I W IAF 9 Fr
it YT 1 ST &1 gvan a1 fF amE
y faurer fasrad 3 o w3 99 &I
q) Ffs7 99 § ame Al A A
fr & aa ¥ 3 F qra S grar A
W@ OIFAH qgy ag 9 AQ@ T
TG AT AT AT AT E . 3T IV 71 A
e 21 wfag ag Qe 6k
ITER FHM E1d) FFR A 39
¥ fag faa s F1fig? 1 9 v N
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[t A7y T afgwan]
e FE F A @, dFa8 TN
¥ 37 H @A IT ¥ ¢ T@T qrEwA
& afs 37 ) feafa goe e 7
¥ fag gg w1 ey § fam @FR
& famme AT Tfen

FERAT & AT fqan wF@w
AT g 1 @y wwT wEdr & fE oW
ghomi & fag slx gat awi & fan
wF & 'y ¥1Y g | oy & wad
war qr 1 @@ Wigw (i) ¥ ghemal
3 oF GrEad g S I Far e
ol Aam | = 5 FER F a3
frau g5 gfeel A1 & o6 Fre
s nem & fag d arfgd, afsa
qIq AT § g IIR A § | T IF
i 3T #Y agl fody | gR mrgw gAr
fr oty =) fafasy g aw@
T R F ug g AfFT IT A giaws
TR AT @ wEw gl fIodr F
ol § @ AF A W, gt 8 avwg
A WE I N EF TG A &R Fgal
e mefoi dfuagmg ) §
TRE@ATE IR TT 2 3 1 gg
fmar adf &1 qafwq & Fgm g fe
FER W F I fqae R kAN
wWw¥ s gaf s AR
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Y afrgi § widede @1 FX 9T N
IFT F

MR. SPEAKER
Bajaj.

Shri Kamalnayao
SHRI KAMALNAYAN BAJAJ : Mr.
Speaker, Sir, when Mahatma Gandhi went ...

MR. SPEAKER :
tomorrow.

He can continue

SHRI P. R THAKUR : I want to make
a d:mand. In West Bengal, the Chief
Secretary to the Government was a
Scheduled Caste ICS Officer. He had been
removed simply because he belongs to the
Scheduled Caste. Because he is a
Scheduled Caste, the other officers do not
want to serve under him., His name is
Shri Sukumar Mallick, ICS. He should be
reins'ated. This is my demand

SHRI JAGANATH RAO : He is made
Adviser to the Governor.

SHRI P. R. THAKUR : That isa
temporary post. After that, he will be
thrown into the waste paper basket.

ooy WEAq | 9dT G %4, THaw
¥ T ar S @0
18.04 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, November 25,
1970, Agrahayana 4, 1892 (Saka).
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